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2
JUDGEMENT

ORDER (PER HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.G.Ramachandra Rao, learned counsel for
the applicants and Mr.V.Rajeswara Rao; learned standing
counéel for the respondents. Notices served on the private
Respondents 8, 9, 11 and 12, called,absent. Notices sent
through;anepartment by the learned counsel for the
applicants, to R-6, R-7 and R-10, not returned served. Rl3ew

{pledond . - .
et Mr.Prasad, APO, South Central Railway, Gutakal

Division was present.

2. There are 20 applicants in this OA. The facts of

this case are as folows:-

A notification bearing NO.G/P.608/III/PDR/Vol.16
dated 22.9.95 was issued by the Guntakal Division of South
Central Railway for filling up 75 vacancies of Passenger
Drivers in the scale of pay of - Rs.1600-2660 (RSRP}
comprising of 6 for SCs, 4 for STs and rest for OCs. The
75 vacancies were assessed on the basis of the existing 44
vacancies as on 1.7.95 and anticipated 31 vacancies upto
30.6.96. 223 employees in the lower category of Goods
Drivers/Shunters, which is a feeder category for promotion
to the post of Passenger Driver, were alerted to appear for
selection. Another 25 employees were also alerted as stand
by to consider them for selection, in case any of the 223
employees expréssé;their unwillingness to appear for the

selection.

3. In terms of the Railway Board's letter No.E(NG)
1-86-PM1-11, dated 12.3.87, the posts of Passenger Drivers

in the scale of pay of Rs.l1600-2660 (RSRP) have been
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classified as selection posts. The said letter is encléosed
as Annexure R-1 to the reply. All the applicants herein
numbering 20 appeared for the selection i.e, viva voce held
on 17 different dates. The applicants were not selected as
their names were not included in thé impugned notification
NO.G/P.608/II1/PDR/Vol.16 dated 10.7.97 (Annexure-II at
page 24 to the OA). Hence they filed 0.A.Nn.®43/97 on the
file of this Bench to qu;sh the impugned notification éated
10.7.97 with a consequential direction to the respondents
to recast the panel by including the names of the
applicants at the appfpriate places with éll attendant
hoennfits, That Oia wes disposed of by the order dated
24.7.97 Adirscting the applicants to submit a detailed
reprasentanion .to R-2 in that OAh and further directing R-2
to dispose. of that representation with certain other

directions in that ccnnection.

4, . In accordance with that direction, the applicants
had‘ submitted representation .on :29.7.97 (Annexure -III at
page 27 to the OA) which was disposed of by the DRM by the
impugned . letter No.C/P.608/II1/PD/96, dated 3.8.97
(Annexure~IV at page 40 to the OA) rejecting their

representation by heolding that the panel published stands

good.

5. This. OA jis filed to set-aside the impugned panel
issued vide Office Order NO.29/97 of Mechanical Engineering
Lr.No.G/P.608/II1/PDR/Vol.16 dated 10.7.97 (Annexdre—II at
page 24 to the OA) relating to prqmotions to the posts of

Passenger Drivers in Guntakal Division and guash the same

N—
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with a consequential direction to the respondents to recast
the panel by including the names of the applicants at the

appropriate places with all attendant benefits.

6. A reply has been filed rebutting the various
contentions raised in this OA; Instead‘of nérrating the
details of the rebly affidavit, it is sufficient if the
contentions are discuésed quoting the relevént‘portions in

the reply affidavit.

7. The various contentions raised in this connection

are discussed as helow:-

(i) The 1lst contention of the apﬁlicants in this
OA is that I-the Selection Committee was improperly
constitute@ without adhering to the rules. They submit
that Para 218(a) of the Indian Railway Establishment Manual
is not adhered to and hence the selection is void. |
_ b,
Para 218(a) obeREM reads as below:-

"Selection Boards shall consist of not
less than three officers, one of whom
should be a Personnel Officer aﬁd one
of the Memgers should be from a
Department other than that forl which

selection is held".

Para 218(c¢) of IREM stipulates that, "for the selection
post in the scale of Rs.1600-2660 and above, the selection

Board will consist of officers of Junior Administrative

N—




Rank, for all other selection posfs the Selection Board
will consist of officers not lower in rank than senior
scale. In either case the Selection Board may include a
Personnel Officef in the next lower rank". The applicants
submit that the Selection Committee consisted of a Senior
Divisional Mechanical Engineer (Diesel), Guntakal, a Senior
Divisional .Mechanical Engineer (C&W), Guntakal and a EDPM
in the Seﬂior Scale belonging to the Pesonnel Department.
The two officers of the Mechanical Branch though in the
Junior Adminigtrative grade, are not from the different
department. They both- bélong to some oF@er Mechanical
Branch.. Hence it violates Para 218(a) onFREM. Further
they submit that the Sr.DMﬁ {Diesel) Guntakal is not the
controlling officer of the running cadre but the Sr.DME
(Power) of the Mechanical Branch is the appropriate officer
who should have been nominated in the Selection Committee
as he controls the driving staff and is aware of the
fitness of the drivers to be selected as Passenger Drivers.
Hence, on that score itself, the OA has to be allowed and a

fresh Committee should be formed to conduct the selection.

The responden%& in their reply state that para
218(a), (b) and (c) on?REM had been fully followed by
nominating 2 Junior Administrative;Grade officers of the
Mechanical Branch and also a senior scale officer of the
Personnel Department in the Selection Committee. As
regards the nomination of the two officers from the
Department for which the selection was held, it was
clarified by the Railway Board that for the Department

other than the personnel Department, two officers of the

Department for which the selection was held and one

{Jl/”,
J\ B .
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will meet the rule position, . . )
Personnel Officer/ The above clarification was given by

the Railway Board in their letter NO.E(NG)1-73PM1/100 dated

7/10.12.732. Para 2 of the said letter is extracted helow:-

"2, With the clarificatory letter
NO.E{NG) 1-73PM1/100 of 2,11.73
(addressed to N.Rly) under reference
the composition of Selection Board's
for filling up non-gazetted posts on

Raiwlays will be as follows:-

a) Departments other than Personnel

Departments:

Two officers of the Department for
which selection is held. One Personnel

Officer.
b} For Personnel Departments.

Two departmental Officers. Cne

officer from another department.”

- The respondents on the basis of the above letter of the
Railway Board, submit that nomination of the two Junior
Administrative Grade Officers'of the Mechanical Department
for selecfioh, is in order and the third Member is an
officer from Personnel Branch and hence no irregularity is

committed in this connection.

The point for consideration is whether the

nemination of two officers even though they belong to the




Mechanical Department, one from Diesel side and another

from C&W side, will vitiate the proceedings. The Diesel

4

of the Mechanical Department..

side is a deferent wing and C&W is another w1ngf Both are
not related. Hence even if it .is presumed that the two
officers should .belong to the.'different departments,
nomination of a Senrior DME (Diesel) and Sr.DME (C&W) will
meet the requirement as per para 218(a) of TREM. Further,
the Railway Board by its letter dated 2.11.73 had clarified
that two offjcers of the Department for which selection is
held is sufficient and that it is not stated that one of
the officer should be from the Department other than the
Department to which the selection is held. Hence there is
no irregularity in nomination of two Mechanical Officers in
the Selection Board. Further the applicants submit that
the Sr.DME (P) being the controlling officer, %gﬁﬂshould
have been appointed in place pf Sr.DME (Diesel). A
selection is held to ascertain the fitness of the persons
at the time of seiection on the basis of the records. To
assess the driving knowledge, any Mechanical Officer will
be able to decide their fitness as the Mechanical Officers
are interchangeable from running to the other categories.
Hence non-availability of the Sr.DME (Power) in the
Selection Board is not a reason to set-aside the selection
proceedings. . In view of the above, the first contention

has to be reijected.

(ii) The 2nd contention ofrthe applicants in this OA
is that the Selection was comprised of only viva-voce and
no wrltten "and viva-voce tests was conducted. The
Selection Board sﬁould conduct the selections by a positive

action of selection consisting of written test and viva-

N
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voce in accordaﬁce with the IREM. As there was no written
test in this connection and only viva-voce was conducted to

select the candidates, the selection is vitiated.

The Respondents submit that for a selection post,
normally both written and viva-voce are held. But
dispensation can be given with the prior approval of the
competent authority. In the present case, in view of the
letter No.P.69/TP/Vol.III, dated 23.12.82 which is enclosed
as Annexure-II to the reply, the CPO hag given necessary
dispensation to hold viva voce only-for the selection of
Driver 'A'., Para 2 of that letter is relevant. This para

is reproduced below:-

"It has been decided that the selection
process for the posts of Drivers-C and
Drivers-A should consist of only viva-
voce test. The viva-voce test may be
in English or in. the local language
subject to the <condition that the
employees should be able to identify,
read and understand control orders,
time tables, Rule books and other
documents used for train operation
which are printed in English. The
syllabus for promofion from Driver-B to
Driver-A (Steam) is enclosed.
Necessary syllabus' for promotion to

Driver-a {Diesel) will be sent

shortly."

N—
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Para 215(a) of IREM reads as below:-

"Selection post shall be filled by a
positive act of selection made with the
help of Selection Boards from amongst
the staff eligible for selection. Thé
positive act of selection may consist
of a written test and/br viva-voce
test: in every case viva-voce being a
must. The staff in the immediate lower
grade with a minimum of 2 years service
in that grade will only be eligible for
promotion. The service for this
purpose will include service if any,
rendered on ad hoc basis followed by
‘regular service without break. The
condition of two years service should
stand fulfilled at the time of actual
promotion and not necessarily at the

stage of consideration."

It c¢an be seen from the extracted portion as
above that the selection may consist of written and/or
viva-voce test. In either case viva-voce is must. Hence
even the rule does not prohibit conducting only viva-voce
for a selection post. But in any case viva-voce isf;ust.
In this view of the matter, the CPO's letter dated 23.12.82
and ‘the provisions in the IREM guoted above, the
respondents had conducted the selection by the process of

viva-voce in accordance with the rules. The post of the

Passenger Driver is, no doubt, a selection post which is

I
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admitted in Grade 'A'. Hence the applicants can have no
grouse if the selection to the post of Passenger Driver was

done based on the viva-voce test.

The applicants submit that the selection should
comprise of both writ;en and viva-voce. But normally it is
seen that the Drivers have no experience in writing the
detailed examination papers. In that view, if they are
asked to write written examination, the number of Drivers
becoming unfit may be more. Hence holding only viva-voce
test to assess the fitness may be appropriate method for
the selection rather than holding the selection with
written test also. | From the extracted portion of the
letter dated 23.12.82, it is seen that "employees should be
able to identify, read and understand control orders, time
tables, rule books and other documents used for train
operation which are printed in English". This itself shows
that wviva-voce is fixed for selection in view of the fact
that many of the employees considered for promotion as
Drivers may not be very "well qualified to answer the
guestions, if written examination is prescribed.

(iii) The third contention of the applicants is

- .
P

that the viva voce was held on 17 different dates spread
over a period of Epout 11 months. The applicants submit
that the officersF%@o sat in the viva-voce were different,
In view of the gb%Ve, comparison between the candidates
could not have been done unifbrmly by them. Some officers
were given marks very ieniently,whereas some other officers
had given the marks more strictly. Hence it resulted in
discrimination betﬁgen the candidates who were called for

the viva-voce and that resulted in nen-selection of the
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applicants in this OA. As there was discrimination, the
selection has to be set-aside and a review selection has to

be conducted.

The respondents in their reply submit that the
running category is a very sensitive category. The number
of Drivers to be called for viva-voce are.to be limitea to
ensure that the train operations are not disrﬁpted. It is
also stated that when the selection took place, there were
about 150 vacancies in the entire running category of
Driveps, from Mail and Express Drivers to Shunters/Diesel
Assistants level. Added to that there was non-availability
of 10% of man-power for train operations every day due to
gsickness, leave, absegﬁésm etc. Keeping these factors into
consideration, viva-voce had to be conducted spreading over
for a long period. Further, the nomination of the officers
goes by designation and not by nominating a particular
person for the selection. Hence, no irregularity has been
committed in holding the interview spread over for a long

W [ yrooscliis 03
period °fﬂ4}7 different® _dates. As the officers are
qualified to examine the fitness of ‘the applicants, no
irregularity has been committed by posting different Junior

Administrative Grade officers of the Mechanical Branch and

a Senior Scale officer of the Personnel Branch.

No doubt, the train operations should not be
disrupted. due to non-availability of Drivers. This would
definitely mean that the selection cannot be conducted at

one stretch but it has to be held on various dates so as to
Q-
ensure that onlyﬁfew of the Drivers are called for the test
i may
ensuring that calling of the Drivers for selection dces not
Fal

disrupt. the train operatons. However, a rigid watch should

2= 9
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be kept to ensure that the proceedings are held athhortest
possible periced. For this, it is essential that the
Selection Board should iﬁterview the candidates at various
places where the Drivers are headquarféred, instead of
holding the selections only at the Divisional Headquarters.
Further, the seniof most officer of the Committee should
ensure that the dates fixed for the  selection are not
unnecessarily adjourned. To ensure that, if any of the
members cannot attend the selection, the selection
proceedings can be adjourned only with specific approval of
the Divisional Railway Manager. Further, the Divisional
Railway Menager should take the rgsponsibilty on him to
watch the proceedings as per the fixed time table for
selection 2and if there is any deviation from that fixed
time table, he shohd ensure that such deviation dofnot
normally take place and that ift 1is essential that sﬁch
deviation is effected with his permission and that too
sparingly. If sucﬁi}rocedure is adopted, the selection
proceedings can be done within a very short period and that
will ensure that the officers nominated are not normally
changed. But that does not mean that the present selection
has to be scrapped. The selection has been conducted in
accordance with the rules on 17 different dates. The two
Junior Administrative Grade Officers of the Mechanical
Branch nominated for that selection though not discharged
duties of Sr.DME (P), are very well aware of _the
procedures. All the Sr.DMEs of the Mechanical Branch are
interchangeable with that of the officers performing the
'duti?s of the Sr.DME(P). Hence the contentions that a
’kﬁégé' number of sittings for wviva-voce and officers of

different departments, vitiated the proceedings of the

g |
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present selection is not an appropriate pleading to accept.

(iv) The fourth contention of the applicants is
that there was time lag and this vitiated the selection
process. This point had already been examined in the
earlier paragraph and hence no further examination is

considered necessary in this connection.

(v) The applicants submit that retired Drivers
had been included in the panel issued by the impugned order
dated 10.7.97 and hence the chance of the applicants having

got empanelled +& reduced. Had&retired employees been
W

deleted from the panel, there i® every possibility that the

applicants .could have got empanelled for the post of

Passenger Driver.

The respondeﬁts in their reply submit that in
view of the Railway Board's letter No.E/NG/I/90/PM8/6,
1.12.93 (Annexure III to the reply), the names of the
selected candidates who retired before the notification of
the panel should be included in the panel. The relevant

portion of that letter reads as below:-

"The matter has since been considered
by the Board and it hss been decided
that the names of selected employees
who retire before notification of the
panel, should be included in the

panel”.

. A retired employee if he had underwent selection,

his case cannot be deleted from the panel just because he

X
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retired before the panel is published. It may be possible
that some of his juniors in the panel can get retrospective

promotion and that may enable the retired employee also to
A

Ltoagiie: . _ _
get the sameégeven if' he had retired, with retrospective

date when the retired emplbyee was in service. With that
view only the Railway Board by the letter dated 1.12.93 had
directed the Railways that the names of the selected
employees who retired before the notification of the panel
should be included in the panel. That direction is in
order. Hence the applicants herein cannot protest against
the inclusion of the retired employees who attended the
selection test but retired before the issue of the panel.
Hence the name%mif the refired employees cannot be deleted
from the panel~é;é-in their place r"me@aﬁ&c’fl'le employees who

» . "‘ 4 T4 ;
are in serv1ce;3VN&7y40€-Jﬁwy@“&iék'
¥

(vi) The applicants submit that the private
respondents, especially, at Sl.No. 22, 29, 34, 50, 55, 56,
59, 61 and 73 of the panel are not having the accident free
service. Hence when their names are included, it is
against the rules. Further, the gradation card of the
applicants herein shows that they are having grading as
category 'A' in performance; Hence deletion of their name
and including those who do not have such gradation card in

the panel is irreqular.

The Railways in their reply statement state that
those who are included were having accident free service in
the last .three vyears Dbefore start of the selection.
Further, the applicants have not got the required marks in

the selection fto promote them as Passenger Drivers., In

i

T
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regard to the private respondents referred to above, the
respondents' submit that those employees have secured
sufficient marks in the record of service out of 15/which
definitely indicateé‘that they had accident free service
three years earlier to the start of the selection. Just
because they were involved in an accident very much earlier
to that period, they cannot be debarred for further
promotion. Hence performence of the last three years'
period prior to the starting of the selection test was
taken note of for deciding the marks to be given for the

record of service.

A Driver gets experience because of his working.
If an employee is involved in an aceident Jong back, if
that incident stands in his way for his further promotions,
such an employee cannot get promotion-at'all. Hence when
the respondents have taken the performance of the employees
three years prior to the commencement of the selection, the
same cennot be held to be irregular. As seen from the
reply, the private respondents quoted by the applicants as
above, were having fair marks in the record of service
during the last 3 years and that also indicates that there
was no case of accident during that period. Hence the
applicants cannot gquestion their fitness for promotion.
Further in a selection, the record of service for three
years or 5 years prior to the date of selection is taken
into account.. In this case, the period ws~taken %%-3 years
and this is in accordance with the rules. Just because the
applicants were given some reward and certificate by the
Inspector of the Department, it does'not mean that they. are%

only fit persons to be selected. The selection is a

> -
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- question of comparison. When comparison is made and other

rpersons were considered fitger than the applicants for

selection to the post of Passenger Driver, the same cannot

be questioned by the applicants especially when the
Atoured.

applicants have "~ go% minimum grading required for
‘ A

empanelling them.

(vii) As a last contention, the applicants have
questioned the element of marks and conduct of viva-voce

test.

From the reply of the respondents, it is seen
that the viva-voce was conducted to adjudge the
professional ability of the candidates, personality,
address/ leadership | and academic | and technical
qualifications, record of service,ﬁséniority marks. The
applicants were all given marks for professional ability
@%E% a maximum of 50 marks, for personality, address
leadership and academic and techncial qualification @%EQ‘a
maxiumum of 20 marks, for record éf service @%59—3 maximum
of 15 marks and for seniority'é§§§ @ maximum of 15 marks.
The seniority marks have been given in accordance with the
Railway Board's letter No.P(R)/605/IV, dated 21.12.1984
(Annexure-IV to the reply). As per that letter, the seﬁior

most is given 15 marks and others are given the marks

o~

proportionately. Hence baseq on the above,Aallocation of
obAained- oy W

the marksﬁthe applicants ge* less than GO%Amarks which is

A
required for empanelling them i.e, the minimum marks one

should get for empanelling is 60% marks. All the
applicants herein have not come up *to that standard to

appoint them to the post of Passenger Driver. The grading

jl/
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as per the above is also adopted in the other selections
also. The gradings given in the various headings for this

selection are not different from the other selections in

Group-C posts. Hence the applicants cannot guestion the

method of gradings for selection to the post of Passenger

Driver.

8. In order to make sure that the selection
proceedings were conducted satisfactorily, we @%%Ea'perused
the selec%}oqﬁ proceeq%ngs in File NO.G/P.608/III/PD/96.
Our perusa%?f?gd‘ ﬁﬁt ref;al any irregularity. No other
irregularity than what is alleged by the applicangsis seen

in the proceedings. But those alleged irregularities were

also discounted for the reasons stated above.

9. The reply given by R-2 dated 3.8.97 to the
representafion dated 29.7.97 is on the same lines as
analysed'above. Hence, we do not find an? irregularity in
the reply dated 3.8.97. The impugned panel dated 10.7.97
has been framed in accordance with the rules and following
the wvarious instructioné issued by the headquarters of the
South Central Railway and the Railway Board from time to

time.
10. In view of the foregoing, we are of the opinion
that the prayer in this OA cannot be countenanced and hence

the OA has to be dismissed. Accordingly it is dismissed.

11. No order as to costs.

ARAMESHWAR) (R.RANGARAJAN)
ER_( L.) MEMBER (ADMN.)

91,2 0o
1y

DATED: SEPTEMBER, 1999
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH
‘ AT HYDERABAD '

MISCELLANEOUS APPLICATION No. V003 of 1997 -
IN
| P
ORIGINAL APPLICATION No,?%2d of 1997

'4

Between

G. Gnaneswar Rao,

s/o Sri Subba Rao, I
aged 55 years, working as
Passenger Driver (adhoc)
South Central Railway,
Guntakal Division, Guntakal. .

2. Abdul vYaleel,
s/o Sri G, Mahaboob Sab, :}
aged 57 years, working as .
Passenger Driver (adhoc),
South Central Railway,
Guntakal Division, Guntakal.

30 SoNLd- Dastagir-i,
s/o Shaik Mghaboob Ali,
aged 57 years, working as
Passenger Driver {adhoc)
South Central Railway,
Guntakal Bivision, Guntazkal.

4, Lakshmappa, ;
s/o Bheemappa, aged 57 years, :
working as Passenger Driver ' ;
(adhoc), Guntakal Division,

South Central Railway, :
Guntakal. ' ; ;

5. Ram Kilvan, s/o 5ri Babulal, :
aged 49 years, working as
Senior Goods Driver, *
South Central Railway,
Guntakal Division,
Guntakal. |

6. N. Ragmadass,
s/o R. Narayana, .
aged 55 years, working as 1
Senior Goods Driver, o
South Central.Railway,
Guntakal Division, ;
Guntakal.,

7. Sd, Usman, ,
s/o A.S. Ibraham,
aged 56 years, working as ,
Goods Driver, '

South Central Railway,
Guntakal Division,
Guntakal.




8.

9.

10.

1L,

12,

13.

14’.

15.

16.

17,

.

Sd. Umran,

s/o Sri S.A, gaffar,

ageq 54 'years, working as
Goods Driver,

South Central Railway,
Guntakal Division, Guntakal.

R. Mahanandi,

s/o Sri N, Ramaiah,

aged 56 years, working as
Goods Driver,

South Central Railway,
Guntakal Division, Guntakal,

Ahmed Ali, _

s/o Sri Kadhar, aged 49 years,
Working as CGoods Driver,

South Lentral Railway,
Guntakal Division, Guntakal,

M.K.Ghosh,

s/o Sri P.C. Ghosh, aged 50 years, -

Working as Goods Driver,
3outh Central Railway,
Guntakal Division,
Guntakal,

Arjun Koet,

s/o 3ri Gorak Koet,

aged 47 years, working as
Goods™ Driver,

South Central Railway,
Guntakal Divisien, -
Guntakal .

A, Freddy,

s/o A.L, Anthony,

aged 49 years, working as
Goods Driver, :

South Central Railway,
Guntakal Division,
Guntakal, '

N. Natarajan,

s/o G. Narayanan

aged 51 years,

South Central Railway,
Guhtakal Division, Renigunta,
Chittoor District. ‘ :

A. Aden, .
s/o AW, Aden, aged 50 years,
working as Goods Driver,
South Central Railway,
Guntakal Division, Guntakal
Ananthapur Dt,

3.K. Gopal,

s/o S5.G. Kuppuswamy,

aged 48 years, working as
Goods Rriver,

South Central Railway,
Guntakal Division, Renigunta,
Chittoor District.

S.N, Nagarajulu,
s/o Sri S,N, Narasappa, aged 50
Years, Working as Goods Driver,

South &o
“entpal Rly. Guntakal Dn,Guntakal

-




18.

19.

20.

2.

7

‘&.

Poornavashl Ram,

s/o Sri Sahati, aged 5l years,

orking as Goods Driver, ‘
South Central Railway, !
Guntakai Division, Guntakal., : .

J.B.P. Singh, -
s/o D.J. Singh, aged 49 years,

'worklng as Goods priver,

South Central Bailway, 4
Guntakal Division, Guntakal,
R, Malllkarjuna Rao, ”
s/o Venkata Rao, aged 30 years,

working as Adhoc Passenger Driver,,
South .Central Railway, Guntakal

Division, Renigunta Depot, |
Chittoor Depot. . \ ..

AND q

Union of India, i
Reptd. by General Manager, ,
South Central Railway, 4
Rail Nilayam, |
Secunderabad - 500 071.

Divisional Railway Manager,
South Central Railway,

Guntakal Division, i
Guntakal, Ananthapur Dt. :

Senior Divisional Personnel Ufflcer,
South Central Railway,

Guntakal Division, Guntakal,
Ananthapur Disgrict,

Senior Divisional Mechanical
Engineer ( Diesel ),

South Central Rallway-cummChalrman

of the Selection Committee for selection
to the posts of Passenger Drivers,
Guntakal Division, :
Guntakal, Ananthapur Dt. ]

3k. Khader Masthan, :

aged 53 years, 1
Junior Loco Inspector (Fuel),

C/o Sr. Divisional Mechanical Englneer,
D.S.L. Office, Gooty (R.S), |

S.C., Railway, Ananthgpur Dlstrlct.

Syed Hameed ' ‘
T No.970, aged 55 years, j
Passenger Driver,

Chief Crue Controller Office,
South Central Railway, !
Guntakal, Ananthapur District,

Govinda Swamy, o
T.No,993, aged 55 years,
Passenger Driver,

Chief Crue Controller Office,
South Centrzl Railway,

Guntakal, Ananthapur District.

APPLICANTS




IN THE Ct:NTRAL A.DMINIE:TRATN o

(:AE Jf'l" o

ev T hTRIBU’\IAL-‘ ‘HXEDERABA]HB NEHCN: 3
’!& T e et “ - R ': HYDERABAD .
b N -,",L.,A,,“J,.,;' O { wd-
o _ ‘
HLA, No.‘ 1 of 1997
L et I
N : \, CIN |
GEe i T ;A.No. C 1 of 1997
. Lt e 16> 3fim

. {.L:\_t::ﬁ et e
I PETITI@NWTO FIL: A SINGLE
A . LU
AR ORIGINAL APPLICAT ION
...i[.... T L. . .;' _.pi - L RS LAY y—-m
R Y B S L St I

P P S - T A IR ¥ S B [ WA i LA

Ciwio ik o ondlYoers tensrecd
'&a"e éAMACHANDRA RAO
- ADVOCATE

" COUNSEL FOR TH& APPLICANTS
RN cA L:t & ’,L-{.J,: ﬁj |



-

8. A.P. Janardhan,
T,No.941, aged 56 years,
Passenger Driver,
Chief Crue Controller Qffice, :
South Central Railway, ;
Guntakal,® Ananthapur Ddést.

9. K. Ranganath, |
T.No.972, aged 55 years, :
Passenger Driver,

Chief Crue Controller Office,
South Central Railway,
Guntakal, &nanthapur Dt.

10.Abdul 3alam
T.No.965, Aged 55 years, ‘
Passenger Driver, : ;
Chief Crue Controller Office,
South Central Railway,
Guntakal, Ananthapur Dt,

11.P.Yellareddy,
aged 56 years,
Passenger Driver,
Chief Crue Controller Office,
South Central Railway,
Guntakal, Ananthapur Dt.

12.G, Selvey,
aged 55 years,
Passenger Driver,
Chief Crue Controller Office,
South Central Railway,
Guntakal, Ananthapur Dit,.

13. N.Raja Gopal,

aged 50 years, Adhoc Prc,
.. ... Control . Office Divisional Yffices,

South Central Railway, ' .

: ' (Respondents)
. , of

MISCELLANEQUS PETITION FILED UNDER RULE 6—{7] OF CENIRAL

ADMINISTRATIVE TRIBUNAL (PROCEDURE) RULES, 1987

‘ ~ For the reasons stated in the accompanying
affidavit the Applicants herein pray that this Hon'ble
Tribunal may bé pleased to permit the Applicants join
together and file a Single Original Hépiicatipn and pass

such other orders as this Hon'ble Tribunal deems fit.

Hyderabad, - /Xlﬁggﬁgz\

bt. 16 .10.1997 COUNSEL FOR THE APPLICANTS.

-




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH
| AT HYDERABAD .

MISCELLANEOUS PETITION No. Y0O2  of 1997
m ' i
ORIGINAL APPLICATION Ne. 2W3S of 1997

Between

. G. Gnaneswar Rao,

and 19 others : , " .» APPLICANTS
AND | I

Union of India,

Represented by its

General Manager, ‘

South Central Raillway,

Rail Nilayam, Secunderabad-500 071, .. RESPONDENTS
and others. ‘ - o

AFFIDAVIT FILED ON BEHALF OF APPLICANTS

!

I, G. Gnaneswar Rao, s/o,Sbi G. Subba Rao,
aged 55 years, residing at Guntakal now temporarily come
down to Hyderabad do hereby solemnly affirm and state as

fOl lows.

1. | I am the Applicant No.l in*the above Appli-
cation and also in thé Original Application and I am
acquainted with the facts of the Case.; I am authorised
to file this affidavit on behalf of all other Applicants
herein. | |

2. I state that the Applicanté herein who have
been working as Passenger Drivers { adhoc ), Senior Goods
Drivers and Goods Drivers in Guntakal Division of South
Central Railway are qualified and eligible for promotion
to the posts of Passenger Drivers in the scale of pay of

T ‘7‘“%&%

Beponent




-2-

5. 1600-2660 (R.S.R.P)., As per the Motification dated
18,7.,1996 issued by the 3rd respondent herein, Appli-
cants aleng with otherw were asked to attend the Viva-
voce tests for selection to the pests of PésSenger ,
Drivers en regular basis to be held on Qifferent dates.
All the hpplicants herein had appeared for the viva-voce

tests befo:e a committee constituted for the said purpose.

" The 3rd respondent herein had uitimately issued proceed-

ings dated 10,7.1997 empanelling 74 candidates for pro=-
motion to the posts of Passenger Drivers excluding the
Applicants herein. The said panel also includes several
persons who had retired from service. _Theré are no valid
reasons for not selecting the Applicants and including
them in panel though most of them are working as Passenger
Drivers on adhoc basis and also wbrking as Drivers on

Mail and Express Trains from several years.

3. I state that the Applicants herein are
questionning the legality and validity of the action

of the respondents 1, 2 and 3 in not empanelling the
AppliCanté for promotion to the posts of Passenger Dri=-
vers on regular basis while premoting their juniors. The

questions of féct and law arising in this Original Appli-

“cation in respect of all the Applicants are same and

the relief sought for by the Applicants can be granted
by this Honourable Tribunal in a single application.

4, It is therefore prayed that this Honourable
Tribunal may be pleased to permit the Applicants herein

DEPONENT




@3

to join together can file a single Original Application,

as otherwise the Applicants will be put to great hardship

and irreparable loss.

DEPONENT
Solemnly affirmed before me i
this day the 16th September, |
197 the Deponent signed his ?
name in my presence at
Hyderabad. | BEFORE ME

-

ADVOCATE :: HYDERABAD.
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\ Form No.9. BY.R.P.A.D,

{(See Rule 29)

CENTRAL ADMINISTRATIVE TRIBUNAL HYDERASAD BENCH AT HYDERABAD.

1st Floor,HA( . Bhavan, 2pp:Public sarden, Hyderabad,S00004.4.PF.
DRIGINAL APPLICATION NG, aF 199 it
e
Applicant(s) v/s — reMIrent(s) 7. I
|
|
By fAgnereawty fa0, 1%othere. el ™w G.K. 2,0 Ry, m'm,ggzmrq

6. Ramachandre K.Q&By/ﬁsntral Govtfatandlng Counsel) 12

il

To.
Mr.V.Rajeswars Rwo,C for Rlys.

37 Mg e Cenersl Wanager, South Central Ratlway, Rafl Nileyew,
secunie rabad,

2./ ™he NMwisional Rallwry Maneger, South Ceatrsl Railway,
Seztakal Division, Juntsksl ‘naathapur List.

/8./ Tha Sanior Divigionel rersonnel ~fficer, South Centrsl Railway,
duntakal Division, Guntakal, Ananthapur Diest,

-‘://’h. Senior Divisional Mechsnioal luqiauut {riessl),
Sout® Contral RailwayCum-Chatrsen, of the Sslection Committes fou
- seleckien. to the Poats of Psssengev Drivers Guataksl Divisicn,

///f Guwveakal .

5.uhl!a!blinrammctb-s;oﬁuﬁﬂ&tdnb¢atnnnﬁbatnrpa@ﬂﬁa%ﬁpﬁ' DL, LA ficel
under Section 19 of the Administrative Tribunal Act, ~19 ag- . shag . w3
| ountaxalll

in the copy innexed hersunto has been registered and upaon \
preliminary hearing the Tfibunal has admitted the application.
Notice is heveby given to you that if you wish to contest
the application, you may file your reply along with the document
in support thereof and after serving copy of the same on the
applicant or his Legal practitioner within 30 days of receipt of
the notice before this Tribunmal, either in person or through a
Legal prectitioner/ Presenting Officer appointed by you in
this bshalf. 1In default, the a&aid application may be heard and

decided in your absence on or after that date without any

furthar Notice.
Issued under my hand and the seal of the Tribunal

This the . “M- . . . . - . P - day Df . . . - ar » - - .1%9
. n'm
//8Y ORDER Jf THE TRIBUNAL// '

Date;

OR REGISTRAR.
1241197, FOR REG




\ Form No.9. 8Y,R.P.A.D.

k (See Rule 29)
CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERAZAD.
1st Floor,HA[ . Bhavan, dpp:Public Garcden, Hyderabad,500004.A, F.

: N N3 0
CRIGINAL APDL;CATID N3y gra. F 199,
Applicant(s) v/s Respondent(S)
Yo? :
géynﬁgsggggé"ggfg-la others, The 2.M., F.l.kliys, %ec'bad,é
] 1 athere,

. uamg Shantra an, (By/Central Govt.3tanding Counsel)

To. . ' wr,V.Rajesvara Ran, 8¢ for Alys,

‘**/ Tpel Hawesd, T.%0,97C, Tasmenger Dtiver, Chisf Crue Controller ¢ ff
?//f?“ut% Cantral %allwsy, Tuntakal, %nantt;nx ist. ' fiice

flovinda Awamy, T,H.,291, magsanger Driver, Thisf Crus Conersl =~
_ﬂ//f$muth Tentfal failwey, &untakal. ) roller Jf€4

o, N twmardhan, T.90,.941, Cseqenger Driver, Chief Cure Cantro ;
. L y ¥ - 9 ‘ 0
 Fouth Cantral Ral wav, “untakal, ¢ ller off

v
/ﬂmuth cantral Railway, CGuntakal,
15, sl ‘bAyl 2alam, T.%0.96% ~assenmr Driver, Chiaf c:rﬁ. Controller

r¥fioe, South Centresl Railwsy, Cuntasksl,

Whereas an application filed by the above named applicant
under Section 19 of the Administrative Tribumal Act, 1985 83~ s’

in the copy innexed hersunto has been registered and udpon
preliminary hearing the Tfibunal has admitted the application.
Notice is hereby given to‘yuu that if you wish to contest
the applicaticn, you may file your reply along with the document
in'support thereof and after serving copy of the sams cn the
applicant Dg‘his Legal practitioner within 30 days of receipt of
the nﬂtice‘before this Tribunal, either in persocn Or through a
Legal prsgfitioner/ Prezenting Jfficer appointed by you in
this behdlf. In default, the eaid application may be heard and
decided .in your absence on or after that date without any

furthar Notice.
Issued under my hand and the sgal of the Tribunal

This tHé oo Mtk . .. . .. . day Of sovenbar, -« - -+ ¢ . 199y,

//3Y 9ORDER JF THE TRIBUNAL//

Date: FO REGISTIAR.
’ T Aniaty @
¢ 11y Hfewrg
sl Adm""‘i’" Tribuna| |
/BESPATCY T

26N0v 1997 S

i‘*'ﬂ?ﬁ:‘ s &U#
o HYDRRABAR BENGH J

. w.Aangrnant, T,9-,971, vensanger Driver, Shief Crue Tontroller 0f§$¢$f

»

'u
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]
Form No.9. 8Y.R.P.A.D.

!‘r‘! (see Rule 29)

CENT!HL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.
1st Floor,HA . Bhavan, Ipp:Public Garden, Hyderabad,500004.4, P,
: |

RIGINAL APPLICATIZN NI, ga74, 9F 199 4

_ . |
Applicant(5) v/s Respondent (5) I
G .Cnanmaswar Rao,Ll%0thers. The GC.M., 5.C.Rl ' | |

By Advacate 3Shri: ' 12 othe;;. -Co.Rlye, Sec'bad.s
G.Ramachandra Rac, (8y/Central Govt.Standing Counsel) ,

. Mr.v.Rajeswara Ra0.8C for Rlys.
G, .
| ' ]

'f{f/ v.Yellareddy, Pagsenger Driver, Chief Crue Controll
" . : er Of ¢
South Central #i$k,Reilvay, Gu;taktl, fige ‘
|

{éi/ G.%elvey, Passenger Driver, Chief Crue Cont
rolle
South Central Railwsy, Gun;akal. ¥ Office. )

/{;i M.Reja Gopal, Adhoo pre., Control Office Divi !
Ihoo v ‘ sional Offi
South Central Railway, Guntekal, Ananthapur Dist. o8

a Jhereas an application filed by the above named applicant
under Section 19 of the Administrative Tribumal Act, 1985 as ...._

in the copy 3nnexed hereunto has been registered and upon

garing the Tribunal has admitted the applications

preliminary h
Notice is hereby given to you that if you wish to contest

the application, you may file your reply along with the document
in support thereaf and after serving copy of the sams on the

applicant dr his Legal practitioner within 30 days of receipt of
the notice before this Tribunal, either in person or through a

Legal prectitioner/ Presenting Officer appointed by you in
In default, the 8aid application may be heard and

this behalf.
r absence on or after that date without &ny

decided in you

furthar Notice.
Tssuad under my hand and the seal of the Tribunal
day of . November, . . . .199 7,

This thE . ?ifth‘ . . » . . - - .
//8Y ORDER OF THE TRIBUNAL//

Date2.11.97, FOR REGISTRAR.

O | -
e -
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ACCEPTED

{

1
i

Appeliant—
ﬁAdvocate for Respondent

Gy [LAw e i
sﬂﬂs\W

L

}, . Appelant—
' Advocate for Respondent—
: | q& {b Petitioner .{
. . o R \1 4 :. / %
™ : ‘ : Address for Service M\j

. & ).

™ (’\ W ey .| 86715
SRI S, LAKSHMA\REDDY

_ Residence ; 3-3548/3, bekind YMCA,

Narayanaguda, derabad-500 029.

—



AppeitatesSide=at Hyderabad.
OA we AWM 9

Against .
No. . of 19 . on the file of the
LIAA |
G -@\MM@W"\Q@ & O!, AppellantQ
Petitioner ¢
S VERSUS

'4/ | U\M’ U—(F %&c\‘ @b\l VQW/Q Respondent €
/q %Wmﬂ/@a b ot rﬂ@"t‘*ﬁ“ ; Souf, ey, QQQ_L/S 26

ﬁu;pal-l-a-m—é—n-espend-ents - Apped

Petitioners

apphcanm connected with the same or any decree or order passed therein, mcludmg all appli-

cation for return of documents or the receipt ot any money that may be payable to me/us in the
satd Appeal/ Petition and.inallapplicatian arreview.ang 3

the-Lettgrs Patent andih—apih

aorrea H-dersection -.

bt | . " {
SR R e G B X a. SD 0
L G GNIANESLIIAR Yao R ; s
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5. L.OALHANANDI

N S

i certxfy that the contents of this Vakdlatnama were read out and explained in Telugu to
- the executant, he/she/they being unacquinted with English who appeared perfectly to under-
stand the same and signed or put his/her/their name or maik in my piesence.

/
Executed before me this LW\ day of SEP?CMI}’CKws'? .

ﬂ\a@dwlﬁ“d’“\‘

wDUL KHADER, m.a LS,

Advacatg

GUNTAKAL ~ 515 801
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" DISTRICT

ACCEPTED g

Appetiant
Advocate for Respondent

Peztmoner]7

G, (A -t

skwv s

- ' i _Appetidnt
Advocate for Responae:‘nt

Petitioner$

“‘b‘“ﬂmw

Address for!Service

: 666715




Hyderabad. '
19977

Against

No. of 19~ . on the file of the

\ /%jf%%mem A oOflwx .Apllaelianti ‘

Petitioner § !

VERSUS

[ | hm‘a’\/ O_f- 9""LC\ 'Y(’fa“""-'u Laﬂespondentg

T Qe AL M Sk il iy

Appmttans -Respondents - AppEat

in the above——--——do hereby appoint and retain
Petitioners Petition

Anﬂﬁ{}H%UDﬂA—1@$a

P o
~

Advocate of the High Caurt, to appear for me/us in the above appeal Petition and to conduct
and Prosecute (or defends the same and all proceedings that may be taken in respect of any
application connected with the same or any decree or order passed therein, including all appli-
cation for return of documents ofr the receapt ot any money that may be payable to me/us in the

‘:Pmnoﬂﬂ‘\* Q”’""

& Voorsavas) Re:

\d/\ ‘ I'A—sN‘L\'\%R_R\.‘If\-N
}R < e ﬂ Vf"‘” T P S |
: Cos RA 18- .80, Sines

. ArT U ROBT ’ ;
‘ ‘ 5,\\“,\\6.?%%‘ C M elhn ltﬂa.sac\_wa, ]
BMQ/?( 1 SN PEERATULL @ R {m_:étf\hb\\m

pAaL

B, £peDDY

| certify that the contents of this Vakalatnama were read out and explained in Telugu to
- the executant, he/she/they being unacquinted with English who appeared perfectly to under-
“stand the same and signed or put his/her/their name or mark in my presence.

Executed before me this day of SEPTEM R R 19977
f;%écﬂxﬁ éJbﬂfiﬂi;——“‘

%PCP VDCQJ:L ‘
" AZDUL KHADER, M.ALLS,
Advocate

GUNTAKAL « 518 801

.‘;?1.\



Ceh'trél Administrative Tfibuna
Hyderabad Bench, Hyderabad\

I
A No. \ \F) of 199
OA/gA “ \1 7

MEMO OF APPEARANCE

; V. RAJESWARA RAO
ADVOCATE

Standing Counsel _[for Railways,
Addi. Standing Counse! for Central Govi.

Counsel for... %)

Address for Service § | Phone i 27
104/2 RT, Sanjee\;‘rareddy Nagar,
HYDERABAD-500 038,




I
—

g . i
._Central Administrative Tribunal, Hyderabad Bench,
Ce ek .HYDERABAD.
HERIEE A fg.A[%,I\EO- \L\/.“kt_/ Of 1997 :J
BETWEEN . | ' \
Q. Cﬁx@wi\ww | /M’Jw et 6

To,

.......................................................................................

by the Central/State Government;Government Servent| ...coooviiinenn
society,notified under Sec; 14 of the Administrative Tri als Act, 1985. Hereby appear

d underteke to plead and e

wvesn.o/Respondent No... 000
for them in all matters in the aforesaid case,
l ’ EER LT e ) . -

Lalae |

4 |

‘Place : Hyd abap. W |, 

Date : q RQ }}‘{ V. RAJESWARA RAO b

Address of the Counlse! for Service Standing Counsel for Railways, A
V Rajeswara Rao Addl. Standing Counsel for Central Govt. o

104/2 RT. Sanjeevareddy Nagar,
. H_YVD%'B\ABAD - 500 038.

5%6 -\'\, A

\

Signature & Designation of the Counsel,
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By Advaoeate S5#8pthera. 7 120thers: '\YL. i alea \
| G.Ramashandra Rao. (gy CENTRAL GOUT.STANDING COUMSEL.

‘Anpiioant(s)

T | - Mr.V.Rajesuara Rao.5C for Rlys

_ Syéd'Hamaed, TN0.970,Passenger Oriver,Chief Crun Controller Offfﬂe,
South Central Railwey, Guntakal, L '

. Govinda Swamy,T.No.993,Passenger Drivar, Chief Cirus Lontroller

. Offise, South Central Railuway, Guntakal.Ananthegpur.Dist.

Abdul Salam, T.No.965,Passenger Oriver, Chiaf Coue Controller ,
0ffize, South Central Railway, Guntakal,Ananthapur Dist.- '

N.Raja Gopal, Adhos Pre., Sontrol ﬂffiae,ﬂiviai4nal OfPices,
South Central Railway, Guntakal, Ananthapur Dist.
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Written statement clarifying the position oﬁ the
on which clarification sought by the Hon'ble MNey
of CAT /HYB on 15.9.99 in DA No: 1a74/97.

1. Reasons for inclusion of retired employess in the
panel: ‘

Railuay Board have issued instfuctions vide their
letter No:E/NG/1/30/PMB/6 dt .1.12.93 (copy enclosed),
that the names of selected employees who retired before
notification of the panel, should be included in the
panel. In accordance uxth these instructions, names of
enployees found qultable but retired before publication
'of the panel have also been included in ths pamnsl. To
this axtent uacanciag/uill be unfilled and the same ulll
be included in the assessment for next selaection .

2. Para 4.7 of CPO/SC Serial Circuler No:163/86
| dt 414411486 is as under:=- |

Holding of written tests and viva-voce for selections
‘are mandatory and cannot be dispensed without the prior
_approval of GM, except when gpecific dispensations '

arg given like jin the case of restructured posts or in
‘case of spaci?ic selactions for CAs in grade Bs.550-900,
Teachers in grade Rs.440-750 otc., as specifically
indicated in the avenue of promotion. |

In this regard it is clarified that specific
disﬁansation to conduct only viva~vace test for the
selection post of Oriver 'A' was conueyéd'uide cho/sc
letter No P +69/TP/V0l.II1 dt.23.12.1982 (copy enclosed).
These instructions have not been superseeded till date
and more over the contents of CPB/SC letter dt.14.11.86
are only reiterated important pcints tec be noted while
conducting departmental selections within Gr.‘Di and
Group 'C' and direct recruitment to Group!C'. Passenger
Briver falls under debartmental selection  within Group'C?,

\ . contde.e2
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*  Gince the post of Drivar'n'-is'nﬁu re-designated
as Passenger Driver at the time-of initiation of

. selection proéess, the selection has'been held by
conducting of viva-test only.

K 'Reaacns for delay in finalisation of tﬁeTSélection:-

Alert notf&a uas‘issued'ont22.9.95'F0r conducting
of Passenger Drivers Selecticn by viva-voce test. After .
cdmpiétion af the selectiop process the pansl was
published on 10.7.57,. | v

Mechanical funring cadre comes under Safety category.
Further'thg Orivers category (in running of trains) is
the life'éggﬁ.o? Indian ﬁailﬁay'system. The first .priority
is to run the trains in time. .

In the selection process of Passenger Orivers, 223
Goods Drjvers were called for vava~-vocs test on different
dates. -The Manw-power position in Drivers/Dsl.Asstts.
 -Category was in alarming situation, as ngarly 150 vacancies

existed in the entire badre\from Mail andﬂéxpress Orivers
_to Shunters/Dsl.Asstis:level. Added to this on an average
another 10 percent of the Man-pouer will not be available
for train operations svery day due to sickness/leave/
absenteesim stc. Due to these Factdrs, some of the goods
drivers to be considered for PassJdrivers post could not
attend the viva-voce test when called for on sp901fxed
dates on account of non-availability of rellef and they
were to be called again., Further on the fixed dates, due
 to emergency calls/situations arisen, mithex ®ma ar akher
grmmitkee membexs were Ak AvRitzbia( to attend accident
spot's, t0 conduct 1nqu1rlas or to attend important meatlngs
conuéhgd by higher official's at Zonal level etc} either
one or other committes members were not auallable and
thereby the viva-voce has to. be postpnnad..

| Only in the Running Cadre ﬁhé administration is
finding it difficult to finalise the selections in tims.

WW . ngam'a'
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- (Que to above Fﬂcturs, which ara '‘beyond one's control

the selection process was prolonged and the panel could be
published -only on 10.7.97.

'4,. Reasons for inclusion of the candidates who had
caused major accidents to the trains,(in ths panel at
S.ND.ZZ 29,34,50,55, 56,593,691 and 73, as campldlned by the
. applicants in the 0A):~-

If an employee is involved in major'accident%’on this
score alone he cannot be debarred for further promotion
Fof tﬁe rest of the service periode. He is given further
time gap to improve his uorking. It is therefore, in the
selection,probeés the record of service is séén onl? for
the last 3 years period. '

: . : \
. The number of marks sscured by the employees (pointed

"out by the appllcant33 in the record of sarvice is shoun
belows=- |

SlNoe - W ame. - Marks sacured Reference to
“in the s/shri for record of selection
panel : ssrvice {(Dut . proceedings
of 15 marks) (File No.G/b.GDB/
111/PD/96)

22" Syed Hameed,Sr.Gds,0r/GTL 9.0  §.i0.31 - Fa106
29  Govindaswamy,Adhoc Pass - 5.5 SeNo.40 ~.F,104

' DrGTL ' ‘ '
34 AP .danardnan,sriids Dr/GTL. 8.0 S.N0.48 = F.104
%50 K.Ranganath,Sr.Gds Dr/RU 940 = S.0.72 - Fo88
55  Sk.Abdul Salam,Gds Or/NRE 10,0 S.Noe.82 = F.99
‘56  NJfurugeshan Pillai, 9.0 S.N0B3 - F .88

' Goods Dr/RU o ,
59 O.Yella Reddy, Adhoc CC/NRE 9.0 SeN0e91 = F o101
61 G.Selvey,Gds D/GTL ~ 9.0  'S.N0.100 - F.104
73 NlJ.ajagopal,Cds Dr/NRE ~ BWs5 . S.l0125 = F 4101

contd. W)
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From the position given above, it is seen that the
record of service during the last 3 years ‘is quits
satisfactory in respect of the above named 9 employses
and as thay have also qualifiéd in the professional abili;i@ﬁ{_
by sscuring 60% and abové marks, their names have been -
included in the pansl . } '

‘5, POSLthﬂ of Passenger Driver Post, as on ths date
of issue of CPO/SC letter mo.p.sg/Tp/vol.III
dt «23.12.1982.

Railuay Board vide their letter No.E(NG)I~81 PMI-268
dt.5.4.1982 (copy enclosed) have classified the posts of
Passenger Driver grade 'A'-in scale Rs.550-700 and Passanger
Driver Grade 'A! 3pl.in scale Rs.SSD-?SD as tselection’ poste.

Subsequently, Railuway Board vide their letter No,
E(NG)1-86-PM1-11 dt.12.3.87 (copy enclosed), have classified
"the post of Pass Driver'A' in scale Rs.550-750 (which was
selection post)] as selection post agéin in IV PC revised
scale of Rs.1600-2660, as Passenger Driver.

In terms of Railway Board's letter.No PC~1V=86/
Imp/Schedule /1 dt.24.9.86 (copy enclosed), the post of
lﬁrluer At Spl.in scale Rs.550-750 and Driver TA' in scale’
Rs,550-700 (IIl PC scale) have been merged into one grade
_and re-designated as Passenger Driver in IV PC scale
of RS.1680 2660.

B Nomination of Committeg:=

In terms of Para 218 (C) of IREM Vol.I 1989 edition,
for selectlon post in the scale oF Rs.1600-2668 and above,
the sel'sction Boards ulli ‘consist of officsers of Junior
Admihistratiua rank, for .2ll other selection posts the
Selection Board will consist of officers not lower in rank’
than senior scale. In either case the selection Board may

© “include a Personnel Officer in the next lower rank, shall

nevertheless be a equal member of the Selection Boarde.
In terms of Para 218(b) of same IREM Vol I 1989 edition,
the selection Board shall consist of three of ficers.
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In terms of Para 2(a) ot Railway Board’s letter No.
E(NG)I-73 PH1/400 dated 7/10.12.73 {Fforuarding clarifications
instructions), for Department s other than Personnal
Dapartment, tuo officers of the department for which _
selection is held and one Perssnnel Officer should conalst in
the Committeze of three of Picers of Seledtion Board.

As the post of Driver'A! (nou re-dasignated as
Passanger Driver {In I¥ PC) at the time of initiation
of salection process) was in IV PC scale Rs.1600-2660,
the Selection Coﬁmittne was formed with 2 JA gréde officers
of the Mechanical Dspartment viz. br.ﬁiE (C&u;GTL,
Sr,DNE\le}GTL and' one Srescale officer of Personnel
Department- viz JEDPM/GTL .

. Committee goes by designation and not by the peréons.
Dué to'transﬁer,'neu officer who assumes the charge of
the post, will continue with the sslection. This will
not alter ths Selsction Committee.\' '

During. the selection process the Follou;ng OPficers
were- auallable in the Committee.

Sri AW .Kumar, Sr.DWE\C&u)/GTL (JA Grade)

- 8ri R.Sreenluasulu, Sr.DMExDaL‘/tTL (JA Grade)
Sri Kishore Babu, EDPM { Sr.gcale)

S$ri Govardhan,. Sr.0HE (cew) /6TL {JA Grade)

Sri A.u.Kumar, as Sr.DHE(DSL\GTL (3A grade)-
sri G.Chennaiah, EDPM (Sr.SCale} '

During the viva-voce test to adjudgé the professional
‘ability of the candidate, the Selection Committes member
will be asking various questions in rsgard to the udrking
sphere and mostly same type of questions will not bhe askasd
for nach candidate. As such thare is every likelyhood
of gatting tough questions by some candidates and moderats
- quastions by some others. As the Passenger &rider‘posts Falls

contd..b
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undar Safety Category, each employes shouldk be
.;thoroughly (Cent percent} conversant rules and regulations.
Hence change of persons in Commlttee Members by fixed
- designations ulll not pose any dlsaduantage to the candidates.

Accordingly out of the_ZB applicants, 19 gandidates
have not qualified in.the selection and their details with

reference to selection proceedings is 1ndlcated in the

-

Annexure T4 .

Under,theycincumstances/positiohlciarifiad above,
'the_selectionlprocedure has béen fcllouad corrsctly and
the applicants contention of cenducting the selsction
illagally, unjustly, arbitraryly is denied and not -
acceptable and there is no viclation of provisions of
Indian Railway éstablishment Manual. L

yr

WS
Assistant Persunnel Officer
Guntakal SJ% fepiluay .
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' 1. Gnaneswara Rao
2. Abdul Jalsel
3. SJidJDastagiri
4. Eakshmappa
5. Ramkilvan
.6 Naofiam Dass
7+ Sd.isman
8. Sd.umran . -

9. R.Jishanandi
10. Ahmed Ali-
11+ M.KGosh
12. Arjun Koet
13+ As.fFreedy
14. N.Matarajan
15. A<Aden

16+ S.KeGopal

17« S.N.Nagarajulu ..
18+ Poornavashi Ram

19-3.B.P.Singh

Marks
secured

in pro<
fessional
ability
(out of 50
marks)

27

30
27
36

20. R.Mallikarjuna Rag 30

Marks secured  Record

.in personality of

address,leader~_ ssrvice
ship,academic/ ' "(out of

technical qua- 15 marks)
lification(out
of 20 marks)
10 07
09 08
09 09
08 C L 06.5
09 : .08
09 1 06
10 : . 05.05°
08 o6
09 | 06
o I 06
08 . 06.5
08 ~07
10 07
10, 05.5
10 o 08
10 N 06
11 : 07
Qg ' . 06
10 . 08.5
11 © 07

Seniority
{out of
15 marks)

" ANNEXURE TA'

Total

(Qut

58 432
58 413 .

53.08
57 .07
52«44
54 .59
50.04

53 46

51 492
44.37
53 .83

55.78

53.24
56 .61

- 53.03

57.62

“850.50

62.32
54 .08

- G Y o M mk m m S, m  mm Ve R mw

Refarence to selection
- proceeding Fils NOo.
~of 100) G/P.608/111/P0/96

Folio No.

- -
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89
94
88
104
101
99 .
92
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givisionalBOfffﬁé*;“"' v

: _ . ersonnel Branch ’
- 4R0.G.P.605/P/CR oL IT | Guntakal, 27.1.94

;. All Branch Officers, GIL Divn,
¢ ALl PWIS/IOWS & BRIS, GIL Divn,

‘Saubh GCentral Railway

"SUB: Promption by Selection-inclusion of ‘name
in the panel employees retiring b-efore
notification of the p-anel‘ E

\(,/\%\OL'\ : (S'C°NO'-125/93)' /Rf600
“i&,' (77 e

- . Gapy of Rly.Bd's Lr,No.E{NG)I/90/PM 8/6 dt.l.12,93
forwarded -under CPO/oCts Lr.Ng.P/R/605/VI dt.28,12,93 is appended
below for informatisn, guidance and repcessary action,

o

L r""’- 7
- o “é -
Fér Sr, UPO

o= Al]l. 0S¢ ahd'os/gaare‘sec,pls, sLWI of P.Br. for inf.and n/actign.
G/--A1l APOs/E M,'T and &G for jnt-rmation, . ‘
C/= G.P.525/F. E

= mm v P R N

Copy of Bd's Lr,Ng,E/NG/I/90/PM8/6 dt.l1.12.93 (RBE No,173/93) |
Supplementary circular Ny.8 o M.G.No.3l. communicated ynder ‘
CRO/SCt s LrqugP'R,6C57VI—3%:iﬁ.l2.§§_(37C.N9.l29/9 3)

t -
SUB: As above,
L Py ‘ ’ -
. Béferehce Board!s letter of even No. dt,15.2,91,5.9.91
" on the above subject and your replies thereto. -
The qatter pas since peen considered by the Board and
it has peen decided that the names ,f selected employees who retire
betore-notitication of the panel, should pe jncluded in the .
panel , :

M
.,

INDEX NO.1063 3 KECRUITMENT RULES.

g The names of selected emplcyees'wm retire pefore
“pnotification of the panel, shauld be intcluded in the panel,

>
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_REVISION OF ClLag

SIFICATION OF POSTS WHERE £
MERGED INTO A'SINGLE RE

(1)

4

XISTING TwO GRADES HAVE BEEN .
VISED ScALE

(Juieu():y - Exis:'finu O Exdnting aleani ol -
scales (Mer.  gapion © Pl Rovised Revised classifi.
Cation scales cation
ged scalog
shown in
— 7 Disvkars)
1 e ey 3 -
' Fitemsn ' (7073 I Ao g et R2E V200 N seloc tinn
Firemean C° {(30%) 260-35p i (Second Fiieman)
Firemen ‘B’ i 260-350 | Non-selaction | 950-1500 Selectlon
Firemen ‘A‘/Diesol Asstt./ (with & with- [ - (First Fireman/Diess| I
Asstt. Elec. Driver ont spl. pay) | Seloction [ Asstt./Elec, Asstty)———— -
Il. Shunters (70%) 290-400 | Non-selection 1200-2040 Non-selection
Shunters (30%) 330-560 |
1. Goods Driver ‘C* 330-560 | . Selection {
-~ Goods Driver 'B° 425-640 | Non-selection | 1350-2200 {Goods Driver) Selection
Passenger Driver 550-700 | Selection 1600-2660 ~Selection
‘A, /Matormen P (Passenger Driver-- - s DAy
| . | ~All Passenger Trains & EMU '
Pass. Driver "A’ 950-750 | Service), ——— —_——
T L, AL AR M = ey AT SO Y
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gstt. Serjal Circular No. 22/87 - Circular letter o, P. 48711V PCIES Himpl8.
=gated 31-3-1987. :

Sub :- Classification of non-gazetted posts as selection or
non-selection, consequent 0 +he revision of pay
structure as recommended by the Fourth Central

Pay Commission - Running Staff.

Further to this office letter of even rumber dated 25-2-87(S. C.
No. 26/87), a copy of Board’'s letter No. E (NG) 1-86 - PMI- 11 dated
12-3:87 (RBE. S. No. 40/87) is published for information and necessary
action. Board's letter mentioned therein (PC-—!‘VH%-RPO/‘I dated 25-9-86)
was already circulated‘ vide this office letter Mo. P. 487/1V pPC/86/1mp.

dated 30-9-86 S.C. No. 120/86).

Copy of Railway Board's letter No. £ (NG 1-86-PMI-11 dated
12-3-1987. i —_—

Sub:- Classification of non-gazetted posts as selection or
- pon-selection, Consequent to the revision of pay
structure as recommended by +he Fourth Central

Pay Commission — Running Staff.

. Reference this Ministry’s tetter No. PC - 1V/86 - RPO/1 dated
© 25.9-86 and letter of even aumber dated 5-2-87 on the above subject.

2 In continuation of this Ministry’s ietter of even nuimber dated
5.2.67 the statement indicating the revised classification in resect of
running staff is enclosed. The conditions stipulated in this Ministry‘s
‘Ettgr ibid will apply mutatis-mutandis to the grades included in the
statemeant,. !



rsm. for Trains
250 Kms. & above,

Iv.

Pass, Driver ‘A’ S[;l.
(Super fast Mail/
Exp. Trains).

Goods Guard 'C*

Goods Guard ‘B’
Passenger Guard ‘A’

& "A’ Spl, for Trains 250

KMs & above/EMU Guards.

Passonger Guard ‘A’
Spl. (Super fast, Mail
& Exp. Trains)

550-750 |
700-800 |
(SG) |

1330-530 |
330-560 |
425-600
426-640

425-640
4565-700
(5.G.)

Non-selaction

Rectt. grade
Non-selection

Non-selection |
Non-seiection |

Non-selection

1640-2800
(Mail Driver-Super fast
Mail & Exp, Trains)

1200-2040 |

{Goods Guard} |

1350-2200

(Passenger Guards

All Passenger trains 8EMUs)

1400-2600
{Mail Guard-Supeér Tast,
Mail & Exp. trains only).

Non-selection

No change

Selection

Non-selection
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Subject:- Railway Services (Reviged—Pay) Rules, 1986 -
Schedules.for*Revised'Scales of pay. |-

Refeince Notification No.G.S.R.1099(E) dated 19-9-1986
forWarded wj%h Railway'Board's*Endbrsement No.PC—IV~86/RSRP/1
‘dated 19th.8eptember, 1986 on the above subject,

. 2. Schedule in two parts viz, Amnexures 'A'" and 'B' showing

the revised scales of pay applicable 1o the various categories
‘ of Railway employees in Group 'D', 'C' and 'B' ig enclosed, *
.1 The reviged gcales. take effect from 1st Jamiary, 1986.| The
- - schedule has the sanction of the President, o

3.1 In texms of Rule 5§ of the Railway Services (Reviged Pay)

.~ Bules, 1986, notified vide G.S.R. ¥o.,1099(E} dated 19-9-1986,

' Rallvay servants are required to exercise their options in the

'~ format appended as Second Schedule to the rules. The sequence of
action to be taken after receint of option will be as follows:~

(1) quqthbgéfqmployees who: give timely option to switch over
S Yo thg reviged seales of 2y, pay may be fixed in the

.revissfl scale and salary for October, 1986 (or wage veriod
: of Octhber) drawn and paid on the basis of revised pay after
. deduction of subseription to Provident Fund with reference
to thé tevised pay. : ' :
- (11) After galary for October, 1986 (or wage period of October)
| 'ig draim amd paid in the revised scales, bills mdy be drawn
R - separafely for arrears of pay for the‘earlier‘pefiod and paid
' v " . after ensuring deduction of Provident Fund subseriptions on
the revised pay. The arrears for the period 1.1,1986 to
3143.1986 will have to be deposited in ‘Provident Fund account.

g (iii) Similap Seqﬁential action as indicated above may be taken for
employeex vhose options might be received later on, :

:3.2, The employees may also be requested to voluntari1§ ont for
‘ depositing the arrears of par in their Provident Fund Acéounts for
“the period from April, 1986 +to September, 1986, .

4. Every effort should be mzde to arrange payment of arrears
i with pre-check by the Accounts Office. However, such pre-check
' midy be waived wherever absolutely unavoidable in consultation.
with your F.A., & C,A.0. Post—check will be done in all cases
vhere pre~chedk is not conducted. The facility of making Payment
of the arrears without pre~check will not be admissible in the
i case of those vho have quit service on account of retirement,
~Tesignation, etc. after the dzte of implementation of the revised
 pay scales but before drawal of arrears, as also in the case of
‘employees vhose dezath tobk tlace before exerciging option for the
‘drawal of pay in the revised pay scales.

- —r Lt . k g . - e et




S GOVERNMENT OF INDIA (BHARAT SARKAR)

" The Generzl Managers,

The General Managers(Construction),

. The Chairmen, Railway Recruitment Boards,

" The Chief Project Managers, Rzilvay Electrification, .

The Principal, I.R.I.A.T.T., Pune.

,lnformation System, Delhi Safdgrjung Railway Station, Chanakyapuri,

| =

—

. MINISTRY OF TRANSPORT ( PARTWAHAN MANTRALAYA y A
DEPARTIENT OF RAI_B:IAYS)(HAIL VIBHAAG) ' c
| _ | . {RAIINAY BOARD) . ' - -
Machine No. : S 3788/

[re-Tv/e6/0[2]T - . [E5Mo.170/88]
‘ ' | | . .
No.PC—IV-HG/Imp[Schedule/1 ‘New Delhi, dated 24th’ Septembér,19864///

A1l Indian Railways, CEW; DIW, ICF, Metro Railway, Calcutta and
Wheel & Axle Plant, Bangelore. ‘ 7 ‘

Northeast Frontier Hailway, lMaligaon ahd Soufhern Railﬁay, Bangalore.

The Chief Administretive officer(Construction),
Central Reilway, Bonbay. -
The Director.General, R.D.S5.0., Lucknow.

The Officer on Special Duty, oo ‘
Rail Coach Factory (Kapurthala), BMC Chowk, Mahay Market,
Jalandhar Ci’cy(_\_?unjab). '

Allahabad, Bombay, Calcutta, Madras, Muzaffarpur, Secunderabad, Gauhati,
Bangaloré, Patna, Trivandrum, Bhopzl, Bhubaneswar, Chandigarh, Ajmer,.
Ahmedabad, Jermu, Malda, Ranchi & Gorakhpur. , ‘

The Chief Administrative officer(R), COFMOY, New'Delhi,

The® Additional General Manager, Central Organisation for Railway Electrifi—
cation, Allahabad. : o

Kota, Mathura, Vadodra, Nagpur & Ranchi,

The Chief Administrative Officer (R), M.T.P.(Railways), Delhi,'Bombéy-
and Madras. - '

The Principal, I.R.I.S.B. & 7., Secunderabad. -

The Principal, I.R.L.M. & E.E., Jamaipur.

The Principal, Railvay Staff College, Vadodra.

The Secretary, Railway Ratés‘Tribunal, Yadras =28,

The Railvay Liaison Officer, New Delhi. -

The Director{Novement) Railvays, 17-N.S. Road, Calcutia.

The Joint Director; Rail Movement, Fughalsarai. '

The Chief Administretive Officer (R), D.C.W., Patiala.

The Joint Director, Iron & Steel, 3-Koilaghat Street, Caloutta.

‘The Chief Project Administrator, Central Organisation for Operation

New Delni-110021. o .
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| I\TO.PC-I'»"——!:?f';__f'J::;;>,fi.icf}'ua{i],alr;/'l New Delhi, daoted 24¢h gn olewmber, 1986,
Copy  {with 25 spares) forvarded {s ;- : o
: § oo ' - oo s
1e The General sreretary, NFIR, 3-Chelmsford Qozd, New Delhi,
24 The Gonernl E&nret&rx, ATIRT, 4-5tate Entry Rozd, Hew Delhi.

3« ALl Hembers ol the Wational Council, Department Council and.
‘ wtadl Bide, National Lou.ncﬂ 1o-0, l'ero_,e ha.n Road,

forx

| Copyr toi~ ‘ o ‘ ‘

1. The-Hailway-Board'CIassﬁLIOfficers‘ Association, Rail Bﬁavan,f
4 New Delhi. : ' .

The Indizn Railwaye Class I7 Officers! Associntion, Hail
Filivam, Secunderabag,

3. T, Secrets ey Miniesterial Staff isg onintion, Bailway Foard,

2y, Class TV Staff Aszociation (Groun ':_'"), Railwa:;
Shivvan, Hew Lelni, ‘

- /FOR RATTWAY USF ONY
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8, The statement of fixation of pay (Specimen copy enclosed -
Amexure 'C') should be prepared in triplicate one copy :te be pasted
jn the service book of the Railway employee, the second copy to be

left for office record and the third copy to be sent to the Accounts

O0fficers concernecl
e

(AWTAR- SINGI)
Deputy Director, Pay Commission,

DA: As above. f\i'ailway Board.
No.PC—IV—BB/Imp/Schedule/l New Delhi, dated 24th September, 1986,

Copy (with 100 spares) forwarded to the A.D.ALL., Railways,

~ New Delhi, & —

(G. CHATTLRJEL)

DA: As above.. - for Financial Commissioner, Railways.,

No.PC-W-BG/I.mp/Schedule/l New Delhi, dated 24th September, 1986.
Copy forwarded to i- _ ' ' ‘ |

1. The: Financial Adviser & Chief Accounts fo:.cers, All Indian

Railways, CIIV, DI, ICT, Metro Rall‘a'dy, Calcutta, MTP(1) - Delhi,
Bombay and Madraa.

2. The F1na.nc1a1 Adviser & Chief Accounts. Offlcers,

(i) Wheel & Axle Plant, Bangalore, and
(ii) COFMOV, Railway Offlces Couplex, Tilak Br:.dgc New Delhi. -

3. The Financial Adviser & Chief Accounts Officers (Construction),
Northeast Frontier Railway, Hahgaon and Southern Llailway, Bangalore,
4.  The Joint Director Finance, R.D.S .0., Lucknow.

5, The Pay & Accounts Officer, Department of Railways (leway
Board), Nlail Bhavan, New Delhi.
6. The General Secretary, IRCA, New Delbi, for information.
T. The Commissiener, Railway Safety, Lucknovw.

y%://zé

(AWTAR SINGH)

Deputy Director, Pay Commssmn,

“PAr A
DA: As above. Hailway Board

Pekcest
ity

W—W
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Ci cpmaEnd.
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1 2 3 4
15, All posts in the 2. 500—20—700—%—25—900 1640-60-2600-EB-75-~2900
present scales bo 5;b~25-750—EB—30—9OO
specified in Col,3.
16, ~do— a, 650e30=740=35 880—EB-40-960 §
S ‘ §  2000-60~2300-EB~75-3200
b, TO0=30-760-35=900
oo 775-35-880-40-1000
17. =-d0m 650=30=740~35—610-EB-35w880~  2000=60=2300~EB-T5=3200~100~
: 40-1000=-EB=40=1200 3500
18. ~do- . =z, 840-40-1040

b.

840*40—1000—EB—40—1200

8 2375=T75=3200=EB=100~3500

Instructions:— (1) The revised scales of pay are applicable for all categories

of Rallway servanls irrespective of their designations sirictly
on the basms of the existing scales of pay except those who are
covered by Annexure ='B' .

(2) Except as otherwise provided, in the case of an employee
drawing pay in. the Selection Grade before the date of publi-
_cation of these rmiles, his pay shall be fixed in the revised
scale correspondlng to such Selection Grade and the said pay
shall bu pﬂrsonal to such employee.

b (3) The existing classification of Railway servants in Group 'D',

ot g tpt

on the basis of the existing sczles of pay will

continue ih the revised sczles till further orders. No change
in the classification should be made in the revised scales.




S e e m— =

ARNIDUURE — 'Y

Revised scales for posts in present scales in Groups L',
'3' & 'BY except in respect of posts for which different
révised pay scales are notified separately,

—--——m——-u———-l-'—-u-——-—-————_——_.....-.-.....‘_.w-

Present scale

Mo Me vwm wm me o me e

9.

10,

11.

12,

13.‘

14-

A1l posts in the present
scales specified in Col,3,

el o

~o-

=~

= -

- 0=

-do-

%7%71—

e

. “J'p_jiii Oﬁiccl‘g

-

196=-3=220~EB-3~252  }
200~3m212=4=232=EB~
4-240(sG) g
200~3-212-4=232-FB- }
4=~240 {
200-3-206-4-234—FEB~
4-250 8
§

210~4~250~EB-5~270
, 210-4=226~EB~4250~
EB~5-290

225m5=260-6=290-E8~
6-308
260-6-326~EB-8-350

290-6-326-EB~8-350

260-6=290-EB~6-32 6~
8-366-FEB~8-390~10-

400

260~8=300~EB~3~340—
10=380~EB~1 0-430

350-8=370w10=400-F5~
10-480

330~10~380-EB-~12-
500-EB~15-560

380=12-500~15-53%0
360—12~500~EB-
15=560

. 380=12~440=EB~15-
560~EB=20=640
425=15=530=EB~15-
'560-20=600 :

425-15=560-EB-20-540
425-15-500-{5#15¢560~g
20-700 -
455-15-560~EB~20-700 ﬁ

425=15=500-EB~15~560~1
'20-640~EB-20-700- §
25=750 0
D 4 T0w15530=EBu20-65 O
EB~25-750 {

¥

8o
b,

nd?l

FIIT

o
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-

as 550-20-650-25-75( ;
be 550=20-£50-25-800 G
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BO0~15-1010-EF=20~1150
e

825=15-300=EBm20~1200
95000~ 150-EB-25-1400

950~20=1150=EB~25-1500

G700 e 1 G0 ER= 501540
T2002 00 440 ET= 201 800
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1520- 30w 1560w 4 0~ 2040
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LOCO STAFT
1e Driver 41 3 .~ _Special

‘ iSuperfaat M2i1,

Expresg T?alﬁ“)

2. Driver tpt c1d1
==L A Spec
Dassenver Trains

above 250 Kmg,
503 Motormen wp#
404 Motormen Othepg

Driver rar
Passenger Traing
below 250 Kms,

5% Yotormen WR*

6034 Motormpn Otheorg=x

\Jf 3.

(Includes-L,Rq

4s  Driver 'p .
Goods Traing (60ﬁ)

5. Driver 'o¢
Goods Trains (4 O})

i
. 6+ Shunter (3015)

Shunté; (7085

s Flreman A" Diege]
Assti /Asrt+ Tlec,
Driver (JON
~do~ 1 (703%)

8, FlremanJ'B'

(Shuntlng Asstis, )

(50‘/‘

9« Fireman fC’
: Yfﬁé

~do- !
' !
NOTE:-Consequentl

#ih
¥ Olhors:

al TETLOn) FREES

III. RUNNING STAFF
=W STAFF

700-50-7‘60—35-900(8@)(1 VAIL DRIVER
Superfagt »Mail,

550~20m650—25-750 ress Traing
only

5 Jomaons;o.-zs-"/so ) PASSENGER DRIVER
All Passenger
Trains & BMU
service only)

550-20-650-25-700 g

for existing "4t Special Drivers).

425-15-560~EB-20~640 GOODS DRIVER
(411 Goods Trains)
550—10-380-E'.B—12-500—
EB~15-560 .
.?O-10—380-EB-12-500-Q Shunter
B-15-560
Ton 6-326—8-350—}23—8-
0] 0mq00
¢ 06526~ EB~6-350 PIRST FIREMAN
plus . “3'15/" DIESEL ASSTT,
ELEC, ASS™TT,
5 ‘O—6—526—-—EB—8—350
w.lthout Special pay
<’h()—-6—326-EB—-8—-350
§ .
260mbm 306-}::3—8-350 SECOND FIAMMAN
)lOw¢1~2 W PTD)’"S"‘

Western Hailway
Central, . Zastern, Norther, Southern ¢

Yion ef exigting Rarn1ng allovance ratey

1640—60~2600-EB—75-
2900

1 600—50-2 300=EB~60~
2660

1350~30~1440m40-
1800-EB-50-2200

1200—50-1560—EB—40—

-2040

930-20-1 150-EB-25-..
1500

825-15-200-1p-20..
1200

will follow

S.E.RailWaysi
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1 2 3(Rs. ) 4 5 (Rse )
1. Shipping Inspécfor 425~ 15-560—EB—20—640 Shipping Inspector: 1400-40—1800—EB-50—
2.  Shipping Inspector 455m15-560—EBw20—7OO o 2300
3, Shipping Inspector - 550-20-650-25=750 Senior Shipping 1600=50=2 300~EB~60~
' Inspector 2660
IT. DATA PROCESSING CENTRE
1. Jr.Punch/Verifying  260-6-290-EB-6-326- 1350-30-1440-40-1800-
Operator 8—5b§mEB—8 390~10- EB-50-2200 :
7 400 plus S.P.R5.20/- {Data Entry No special pay in
2. Sr., Punch/Verifying  330-10=380~EB=]2= Operator revised scale of pay.
Operator 500-EB~15-560 plus
S.P.ls. 20/~
NOTE: - Non—graduate Jr Punch/Verlfylnn Operator in existing scale of ﬁ.260-400 should
he flxed in normal replacement scale of R5,950-1500 and shall continue to draw
salary in that scale with special pay till they are appointed to the post of
Data Entry Operatur B, 1350-2200 subject to procedure laid down in Board's letter
No.PC-TII/84/UPG/9 dated 16.11.84 for appointment as Sr. Punch/Verifying Operator
RSe 330—560 . _
3, Head Punch operator 425.-15-500-EB-15- Sr.Data Entry 1400-40~1800=~EE=50~
560-20=T00 Operator 2300
General/Punch 550:20=650=25=750 General/Punch Room 1600~50~2300-EB-60-
Supervisor ‘ Supervisor 2660
. .5s Data Processing 700=30=760~35-300 Data Processing 2000=50~2 300=EB="75=
: Superintendent Superintendent 3200
Jr. Console Operator 550-~20-650-25=750 Console Operator 1600-~50=2 300—EB~60~

REVISED PAY SCALES OF CERTAIN OTHER CATEGORIES OF STAYF

I. SHIPPING INSPECTOR = STORES DEPARTMENT

s

*
Y

AXNEXTURE - 'B!

Revigsed designation

Revised scile

i S,No, Designation of post Present scale
;] 7 .

\; 4.

9.

Sr. Console Operator

Sr. Console Operator

Assistant Programmer

650--30=740=35=880~
EB--40—960

650--30-740-35~880-

. EB-40=960 plus S.P.

Rs. 100/~

650- 30-740-35-880—
EB-40-960 plus S.P.
Rs.125/-

Sr.Console Operator

Console Superinten-
dent

Assigtant Program-
mer

2660

2000-50=2300~EB~T5=
5200

2375-75-3200-18~1 00~
3500°

No special pay in
revised scale of pay.

2575=T75=3200=E=100

3500
No special pay in:
revised scale of pay.
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Vi. LQCO RUNNING SUPERVISORS

S.No. Designation of post Present scale Hevised scale
1 2 3 TTTTTETTTTT ; Tttt T
1, Chief Power Controller, 840-40-1040 2375;75-3200;EB-100-3500

Chief Traction Loco:
Controller, Chief Loco
Inspector, Loco Foreman'Al,
Fuel Inspector 'A', Driving
Inspector

*2, Loco Inspector 'Bf, Fuel 700-30=T60-35=900 ¥
Inspector 'B', Driving Ins- ' :
pector, Power Controller,

Loco Foreman 'B', Traction
Loco Controller.

%3 agstt. Loco Foreman(R), §50u20=650=25=T50
Agstt. Traction Loco

2000=60~2300=EB=75=3200

Controller, Driving 423#;3—583-EB.15-
Inspector, Power Controller. 560~20=7
425-15=560-EB-20-640

* NOTE:-(1) The AVO for these categories of Supervisors may be reviewed
and recast keeping in view the new scales znd requirements
of the job.

(2) In so far as the category of Assistant Loco-Foreman{Running)

_in scale R5e2000-3200 is concerned an aporopriate balance - may
be maintained between staff from rumning and maintenance categorie

{5) Persong ybrking on ad.hoc basis, if any, in scale 15.550~750,
R3,425-700 & Rsv425-640 be considered for regularisation only

in terms of the recast AVC. -
V]I, DEPARTMENT : ACCOUNTS _ .
1, Sub-Head  A25-15-500-ERB~15=560= §  1400~40-1600-50-2300~EB~
‘ 20700 60-2600
2, Sub~Head (SG) 550~20-650=25-750

NOTE:= With the inproduction of scale Nse1400~2600, Clerks Gr.l in gscale Rs.1200-2040
will ceage to be eligible for special pay of Rs.35/=pems in terms of Board's
letter No.PCIII/79/SP/1 UDC dated 11.7.1979.

3, Seetian Officer (A/cs.) 500m=20-700-EB=25-900 { 1640-60-2600~EB=75-2900

4. Insvector qf Station Afcs. ~do= Q

5. Inspector of Store t/cs. ~do= %

6. Section Officer (A/cs)(SG) 775-35-880-40-1000  { 9000-60-2300-EB~75-3200
7.'Inspebtof of Station Afes. (SG) =do=- (giggztzgilagrzgi gzg;iiing
8. Inspector of Stove Afcs. (SG) =do= ¥ oprocedure).

NOTEt~ The existing incumbenﬁs in the Selection Grade will be allowed the revised
' scale of Bs, 2000=60-2300-EB=75-3200" a3 personal to them.

ﬁiXSDQ“LEQJ O

‘Eﬁﬁ;kggﬁW;\§§:ﬁ;%§¥f Qg§§§?}y I o
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TRAFFIC STAFF

10s Guard 'A!' Bpecial
(Superfast, Mail &
Express Trains)

11. Guard 'A' Special

Passengef Trains
above 250 Kms
3006-EMU Guards

12, Guaxrd 'A?
Passenger Trainsg
below 250 Knms,
TOREMT Guard

13, Guard 'B' (60}%)

14, Guaxd 'C' (405%) 330m8370~EB~10-500~ (ﬁl.‘mds 2040
Goods Trains EB~15-530 ains

15. Asstt. Guard/
: Brakesman '

455+15~560-EB-20-
T00(8G)
425-15=560-EB-20~-640

MATL GUARD
(Superfast, Mail

425=15=560=EB~20-640

PASSENGER GUARD
(A1l Passenger
Trains & EMUs)

425+15=530~EB~15-560~
20-600

N

{Includes T.R.for existing 'A' special Guerds.)

330=10-380-EB=12~500-]

260-6~326-EB-8-

{ Asstt.Guard/
350(5SG)

&Express Trains only)

1400-40-1600-50-23(
EB=-60~2600

1350-30~1440-40-13(
EB-50-2200

950-20-1150~-EB-25~
1400

=

O

Brakesman
225=5=260~5=290=FB— :
6-308

, FOTE - Consequential rationalisation of Running Allowances rates will follow.

IV. PERMANENT WAY STAFF - CIVIL ENGINEERING DEPARTHERT

1. Keyman 210-4=250-EB-5~-270 | { o 825-15-900-EB-20-1200
2. Senior Keyman " 225w5-260-6~290-EB~ T~
6-308 '
) 3. Gangmate 205=5m260-6-290~EB [ )
‘ 6-308 _ 8 Gangmate 950-20-1150=-EB=25-
4. Senior Gangmate 260~6-290-FB~6=326— j 1500
B8~366-EB—-8-390-10— J i
400 3

V. WORKSHOPS & PRODUCTION UNITS
425=15=560=FEB=20~640

Te

Master Craftsmen 1400=-40~1800~EB=50-
B 2300
»FOTE:="It i3 terminal grade for skilled Artisan Staff who opt for the post

of Master Craftsman,

380=12=500=EB~15-560

Master Craftsman

2., Mistry Mistry 1400-40-1800-EB-50-

2300

NOTE:- This will alsc apply to Mistries on open line in scale Rs,386-560 with special
ray of Rs.35/- p,m, in terms of Railway Board's letter No.PCIII/80/UPG-19 date
29.7.83 & PCIII/79/JCM/D0/15 dated 1.6.84. Railways/Production Units should
frame appropriate rule for falling up of these posts now placed in scale
Rs,1400-2300, No special pay in the revised scale’ is to be allowed.

3. Principal. Foreman 840-40=1000-EB~40=1200 Shop Supdt. 2375-75-3200-EB~100~35C0

NOTE:-Existing orders for the post of Principal Foreman in scale R5,840-1200 stand with-
drawn. Existing incumbents.in scale Rs,840-1040/840-1200 would be fitted in the Revised

scale of Rs,2375=3500,
‘1\h5TEV, Nﬁkﬁ ﬂz&lqumuf ~j841,ék, /6% lAv@Cb~—42£36ub QVLZF €£[
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X, LABORATPORY ofAFP (RAIEMAY SCHOOLS, TRAINING INSTITUTIONS & CMT DEPTT. )
Te Labofatory Assistant 290=10=350mEB=12=410=EB=15~500

1o

3.

wn
.

T o
=]

‘Naik

1200=30=1560=EB=40=2040

Leboratory Assistant 1200-30-1560=EB~40=2040

3308 370~EB=1 0=400~10=470~EB-
10~500-15=530

ILaborstory Ausistant 530-20-610(SG)

1400=40-1800~EB~50-2300

| ] .
! %1, DEPARTVINT : GENERAL ADMINISTRATION/RATINAYS |

550~25~750-EB-30-900 1640-60-2600~EB-75-2900

Stenographer

NOTE:- R& 2000-60-2300-EB~75~3200 for posts of Stenographers atiached to officers
of Senior Administrative Grade by suitably upgrading the re¢uired nmumber
of vosts of Stenographers from the lower grades. These posts in the new

. higher scale sheould be filled by promotion for which rules will be notlfled
| separately. !
XII. DEPARTMENT : {1) RPF - A EXECUTIVE
C - FIRE BRANCH({CPERATION)
- C PROSECUTION
{2). RPSF
200=3w212=4m232~EB=4=24C 825-1 5—90|O—EB-20-1 200+

Constable
| 2 advance increments of
Rs.15/-each.

950~20~1150-EB=25=1400
975-25=1150~EB=30~1660
1320=30=1560=EB=40=2040

21 0w} 25 0= EB=5-270
2255w R60=E=2 9O~EB~6-306

2606291 )=EBmbm 3268366~
8-390-10-400

330~10-380-EB-12=~500-EB~15~560
4701525 30=EB=20-650-EB-25-750
700=30-760-35~900

Head Constable
Asstt. Sub-lnspector

Sub-Inspectar 1400-40-1800=EB=50=2300
1640-60-2600-EB-75=2900

2000—-60=2300~EB~75=3200

Inspecter G 1l
Inspector Gu.l

NOTB:— (1) Special pay attached to the existing posts is not admissible in the

nev scales of pay.

The pay scales of other posts in RPF/RPSF .will be the 'appropriate
replacement sczles as given in Annexure-'A'.

(2)

Artisan staff of Fire Branch (Technical) will be fitted in the
appropriate replacement scales as given in Annexure-'A'.

. Fight Duty Allowance, Extra Duty Allowance and Cash Compensation
| for Holldqys/Rest are discontinued.

Pay ol the serving Constables in existing scale of Rs, 200-240 should
not be lzus than h.85;/— after fixation of pay in the revised scale
on 1.1.1986.

.?'f'
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1.

2,

3.
4.

5

6.

7s ~do- 260-6—326~EB—8—350 975-25-1150-EB—30-1540
plus 8+ P.Bs, 35 /o No special pay in Reviged
: ) bay scales,
8. Staff Nurse 425—15-560»EB—20—64O 1440—40~1600—50~23QO—EB-
. 60-2600
9+ Nursing Sigter 455~15-560-EB—20-700 1640-60—2600—EB—?5-29OO
10 Matronigr, 177 250-20-650m25.750 2000-60~2300~EB-75-3200
1. Matron Gr, T 700-30-760-35-900 . :
X, TRACHING sTapy RATINAY scHoors
o=l = RATINAY scHoorg
Te  Primary Sohooj Teacher 530—10-350—EB—580—15- 1200—30—1560—EB-40—204O
500-EB~15-560
530-20-530(5@) 1400-40-1600-50-300_z_
60-2600(5@)
2+ Trained Graguate Teacher 440~20~500~EB—25-700-EB— 1400—40—1600—50—2500~EB—
25-750 60=-2600
- 740-35~880(5¢) 1640—60-2600~EB-75—2900(SG'
3+ Post Graduate Teacher 250+25-750~EB-30-900 1640—60—2600~EB—75-29QO
' ?75—35—880—40—1000(SG) 2000—60—2300—EB—75-3200~
100-3500(sG)
4s  Vice Principal/ﬁeadmaster 650-30—740*35~810—EB~35— 2000—60—2300-EB—75—3200—
) 880-40~1000—EB—40—1200 100~2500
NOTE: - Thoge teachers who are not ip the existing scales of pay‘mentioned in'col.3

2 3 4

VIII, PARA MEDICAL-STAFF

1iLl, PARA T
Pharmacists Gr.IIT 350—10—380—EB—12-500— 1350—50—1440-40—1800~EB—

EB~15-560 50-2200

Pharmacists Gr,II 425-15—560fE3520—640 _ T400~40—1600—50—2300—EB—
Pharmacists Gr,IT 455—15-560-EB—20—700 60=-2600
Pharmacists Gr.I 550—20—650—25—?50 '1640—6Qf2600-HB—75—2900
Radiographers/X—Ray 330—10—380—23—12—500— 1350~30-1440~40—1800—EB~
Technician Gr.IT HB~15~560 50-2200
RadiOGraphen/ _ ~50-2300
X-Ray Technician Gr.T 425~15~560~EB-20-640 ;gfgggg 1600~50-2300- Ep
Auxiliary Nurse-cum—Midwife 320—6—526—8—390—10— 1200-30—1560-£EL40-2040

thoge teachers
mentioneg in col, 3.

Nt

‘Biven the revised scales mentioned
the Prescribed qualificatlons.

' ; schedule
Selection Grade scales indicateq in the column
who are aglready in the existing

400(sg) plus SeP.Rs, 35/«

Will be given the
which corresvond

Lo oy
o oy TR .E'T'a""lﬂ
- gL

Tev e o

R

RuRAEICE

in this Co1. only-after ensuring
Those who do

to their existing scaleg, The
will be admissible only to
selection grade scales

No Special Pay in Revigegd
pay scales,

not possess




e 2 =y
- 10._ﬁév§sed emoluments (total of 1tem .
9(1)(4i) & (141) | :

# .11 Inciease in emoluments(item 10(~) item 5)

12. Revised emolumients to be shown ag:

A1) Revised Pay -
i (ii) Special Pay - Bule 7(1)( € ) refers
1ii) Personal Pay - Note 2 under Rule
' 7(1) refers
(iv) NPA- Rule 7(1)( D) refers

13, (i) ﬁmeer of jncrements to be allowed
ori' bccount of bunching(Note 3
below Rule 7(1)
(ii) Btepped up revised pay

14. Steqpeq Up reviged pay under Note 4
below Rule 7(1‘3 (indicate also the
- name and pay fixed for,the Junior)

15, Increment alldited:
(a) Under th.rd proviso to Rule 8
(b) Under the touth proviso to Rule 8

167 Amount of personal pay;z:lf the revised
"pay 1s less thap the exIsting emoluments
: plus personal pay, the difference to be
“allowed"persopal ray over angd above the

Teviged pay (Hote 5 under Rule 7(1) 7

s 17. Whether the revised pay in the officiating
il post i3 less than the revised pay in the
substantive post vide Rule 7(2) '

18, If arswer to 17 s 'Yes' the final
‘ revised pzy under Rule 7(2)

19. bate of next incrementunder Rule 8

20, Any other relevant information.

Signature of thc Head of Office/
Account Officer
with Stamp,

Date

Remarks of the Aecounts Cfficer(Internal Audit)




ANNEYURE - 'C!

Statement of fixation of pay under Railway Service iRevised Pav) Riles, 1986,

1, Name nf the Railway Servant

2, Designation of the post in which pay
is to be fixed as on 1st January,1986.

3, Whether substanlive or officiating

4o Bxisting scale/scales of ihe posts
(Where there is more than one scale
and the scales are merged, in a single
revised scale, Tthe particular scale in
which the officer was drawing pay should
be specified) ' :

5. Existing emoluments as on 1st January,1986.

(2) Basic pay (excluding ad hoc increment
on account of stagnation at the maximum
of the existing scale)

(b) Special Pay under rule 7(1)( B)

(¢) Dearness Pay;, ADA, Ad hoc DA appropriate

- to basic pay and special vay under rule
7L1)EB ) end WPA at the index average
608 (1960=100)

(@) Amount of first and second. instalment
* " of Interim relief admismsibdle on the basié
pay, Special Pay under rule 7(1)( B )& NPA.

Total existing emoluments (a) to (d)
6. 205 of basic pey subjectto minimum of Bs,75/-
T f;tal of items 5 & 6 |
8, Revised scale oorresponding to existing scale/

scales shown against 1ltem 4 above.
9.(1) Revised Pay as fixed under Sub-rule (1)(&)

or 1( B) or 1(.¢ ) or 1(D) of Rule 7
at the stage in the Revised scale nexi

above the amount ag2inst ifem 7 above.

(11) Special Pay in the revised scale if any
(Rule 7(1){ C ) refers) :

(11i) Hevised WPA; if admissible
(Rule 7(1)(D ) refers)

et e

G

a2 e




Subject:- hailway Services'(Revigeu Pay) Rules, 1986 -
i phedules,fbr-Revised Scales of pay.

L eference ﬁﬁtification'No.c.s.R.1099(E) dated 19-9-1986
. forwarded with Railway Board's Endorsement No,PC-IV-86/RSRP/1
‘dated 19th.Sep£embpr, 1986‘oh the above subject. :

2, Schedule in two parts viz. Ammexures 'A' and 'B! showing
the revised scales of pay applicable to the various categorieg
of Railway employees in Group 'D', 'C' and 'B' ig enclosed.

The revised scaléy take effect from’ st Jamuary, 1986. The

- schedule has the égnction of the President. '

3.4 'r£élf§ of Rule 5 of the Railway Services (Revised Pay)
- Rules, 1986, notified vide G.S.R. No.1099(E) dated 19~9-1986,

Railway je%ﬁgnts-gﬂe required o exercise their options in the
"format_a penided ‘as Second Schedule to the rules., The gequence of
- action $H be takeén after receipt of option will be as follows:—

(1) :FbratﬁogQ:éFblques who-give timely option to switch over
AP <+ t}ielr&eviﬁ‘d scales of pay, pay may be fixed in the
rlv%geq scaig and sslary for October, 1986 (or wage period
. of Oc obér)-ﬂxawn and paid on the basis of revised pay after
- djduc_ion af pubscription to Provident Fund with reference
. td: the revised pay, | : | ' :
.‘(ii)f'AfteF salary for October, 1986 (or wage period of October)
%1' 'is'ﬂ¥awn and p2id i the revised 'scales, bills mey be drawn
i, - separately for arrears of pay for the earlier period and paid
i after ensuring deduction of Provident Fund ‘subscriptions on -
the revised %ay. The arrears for the period 1.1.1986 to

31.3.1986 will have to be deposited in Provident Fund account.

':(iii) Sipiiar sequential action as indicated above may be taken for
: employees whose options might be received later om. :

;3.2.' ThL éﬁpioyees may also be requested to voluntarily opt"for
depositinE #hé aﬁrears of par in their Provident Fund Accounts for

the period from pril, 1986 to September, 1986,.

Y PO 'Every effort should be made to arrange payment of arrears

with pre-check by the Accounts Cffice., However, such pre~check

miy be wajved wherever absolutely unavoidable in consultation-

with your F.4, & C;é.o. Post-check will be done in =2ll cases
where pre-check is npt conducted. The facility of making payment
of the arrears withgtt pre~check will not be admissible in the
case of thHose vho hale duit service on account of retirement,
Tesignation, etc. afber the date of implementation of the revised

' pay scales but befofe draval of‘arrears, as also in the case of
employees whoseAdeaii tobk place before exercising option for the

drawal of pey in the revised pay sccles.

+o,



- B, The statcizent of fixation of pay (Specimen copy enclosed -
Amnexurs 'C') should be prepared in triplicate ome copy to be pasied
in the aer#ioe bbpi:‘ of the Hailway employee, the second copy to be

. left. £hr office record and the third copy to be sent to the Accounts

Qfficers concerned.
r_________..—-——_.

(AWTAR. SINGI)
: Deputy Director, Pay Commission,
DA: Aaj above. : Railway Board.

No.Pe- N-Sﬁﬂmp/ﬂchedule/l New Delhi, dated2(th September, 1986.
Copy (with 100 spures) forwarded to the A.D A.L., Railways,

New Delhi. e -

, (G. CHATI‘LRJEL)
Da: As above. - for F1nanc1a1 Commssmner Rallways.

No .PC- Iv-ps/lmp/sm:eduleh New D'elhi, dated 2_41:1; September, 1986,
' Coby forvwirded to :- ' -

(3 The. Pinandisal Adviser & Chief Accounts Offlcers A1l Indlan

‘Railways, CIW, DIW, ICF, Metro Railway, Calcutta, MTP(R) - Delhi,
Bombay and Madras.

5.  The Finaneial Adviser & Chief Accounts thcers,

1) Wheel & Axle Plant, Bangalore, and
(ii) COFMOT, Ruilway Offz.ces Complex, Tilek Br:.dge, New Delhi,.

3. The Finanvisal Adviser & Chief Accounts Officers (Construction),
Northeast Frontier Railway, Haligaon and Southern Railway, Bangalore.
4, The Joint Director Finance, R.D.S.0., Lucknow.
- b. The Pay & Accounts 0ff1cer Depa.rtment of Tlailways (Ra.llway
Board), Rail Bhavan, New Delhi.
6. The Gemeral Secretary, IRCA, New Delhi, for information.
7. The Comnissioner, Railway Safety, Lucknow.

e

(AHTMI SINGH)

. ' . Deputy Director, Pay Comm1SB.1on
DA: As above, Railway Board )
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; . fP}'WE
- . . . L with
Heads of Depa ents, there is no objection 10 the disbursal of the inspatments (E. I\
arising out of thes anctions. Nl
. . '
. 3. 1thas come\lo notice of this Ministry that several He;il of Depagl;_ [esse
{ ments have been issuindrsanctions for advance for the purchase sites in spite up A
.of this Ministry’s instructigns dated 30-8-73. W is madg cleay that t.hese san- o
a ctions should not have been issued and these sanctions will ngt commit Govern- l
) ment to grant of advance for onstruction. he Heads of gpartments are te-
{ quested 10 note that till the panis litted and furthef instpactions are issued b‘f
1his Ministry, the powers delegatge 10 them for the 912 of site advance stand b)
“  suspended.
4 11 has also beeq decided that even thoug applications pending with-
' the Ministry of Warks ang Housing W | be scrutinjsed tgchnically a8s mentione‘ Men
] in para-1(iii) above, N0 approval will e comm icated to the Heads of Depatt Circt
f ment till the ban is lified ’
1 . .
| Esit Serial Circul o. 24273
! Circular letter No. P{R) 4 6/G!) dated 19.12-1873. .
] :
! k. Copy of Railway Boaia's letig No.F )H[T3[H0{1 F\ated 5.12-73 10- subj
: gether with ite aniclosure i€ publishe for information and quidance. EOQ!E
- 3/2
| ' Copy of Rulway Boaid's Ieel No F |1 dated 5-12-73.
. Sub;- Delegation of pgwerst General mManagers ©n Esta- .
i plishment mMmatters. o
o ) . $ubj
The President i$ pleasgd 10 direct that ilem ) (3) of AppendX Vi of fwo
k| the Indian Railway Genaral/Code. Vol ii (Revised Edition gecond Reprint) be th
y, | amended as in the enclos advance correction slip. 109
i . -
. ADVANLE CORRECTION SLP No.12¢ G-l Per:
- Apendin V11 6:1F Fet
) -g' Non-Gazetted Slati. 2.X
B Non e —of— - e
; “ Substitute the folidwingifor the existing item () (a) of this Appendix :- ) '
‘i . (1) {a)/ Yo the grant of an honorarium, in excess of As.2.800 in each |
~;§ individua! case.”
) | (Railyay Board's tetie! No.F(E) 11/73[HQ/1 dated 5-12-73). \ ”
' Estt. Serial Circular No. 243!73. g no
ing
Ciroular letter No. P(R) 605/Pt | dated 18-12-73. o
Syb;- Filling up ot selection posts on Railways - Composition of § <9
Selection Boards. Bc
A Copy of Railway Board’ s letier No.E(NG)l-?SPM‘l {100 dated 7}10-12—7.3 ‘
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n that for which a gelection

ocedure of ¥

an Officer from a department othes tha
organised anc

also complied with and as such ihe existing P!
officers from the depariment for which gelection 1S
from the personnel Department may continue 10 pe followed 8s his

may kindly be confirmed.
ihat in sccotdance with Raily

, tio E(NG) PM1,
artment of appropriate rank
paper for the written 1est and another

er books for determining the professt
|n case Railway Board's i
her department as @ member of the Selectior

| Qificer. it would not be possible 10 follov
ed in 1heir letter of 25-2-T1 referreg 10 @
is requested 10 confitm the views referred i
& of nomination of Selection goard's W.

fore continue 10 pe followedn respect of all selections ifrespective ol
whether wiritten test 15 prescribed Of not, tilt such tme @ confirmation is ”

from Railway B d.
silway Boar ?& . >
73, %—7&

Ectt Serial Circular No. 244
2-1973.

nentioned

2. incidentally 1t st
ara 1(it) of their lette

in p

instructions contained
he concerned dep

25-2-71 an Officer ot t
rised to set the question
e the answ
d fou the selection.

autho
nominated t0 evaluat
of the candidates calle
io have an officer of ot
addition to a Personne
Goord's dira::t‘ive contain

such a Railway Board
1 above. The existing practic

Circular letter N4 P(R) 227/PtIV Dated 31-1

A copy of Railway Board's jetter No. E(DEA) 71.RG. 6-60 of 22-
together with a Government of in \a's Notification No. 2897 dated 13 @
published for information and necegsary action & :ﬁ:\f
) . ‘-.-—-::n .‘ B
" The amendments have come Jnto effect from 6-10-1973. R K
o, E (DEA) 71[RG. 6-60 gated 22+ e T

Copy of Raitway Bgard's fetter
ipline & Appeal
al) Rules, 1968, havt
0. No. 2897 dated 13-
f India Gazette

ts (Di
ciplige & Appe
under S.
f the Government o

Sub:- Baitway Servan

The Railway gervants (Dis
furthet amended vide Nqﬁhgation issue
and published in part-li gection 3 (i) ©
6-10-1973, a copy of which is published

: The Amendmen{s will have effect fram 6-10-1973
din the Ofticial Gazette.

., the date on

they were notifie
ated 13-7-1973.

Copy of Railway Board's Notification
onferred by the proviso to !
akes the fallowing Rules i
s, 1968, namely

. 0. 2897 - ln.exercise of the powers
109 of the Con;;thuﬁq_n, the president hereby
1o amend the Raillway Servants (Discipline & Appeal) Rule
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Counsel Por the Applicants i:" Mr.G.Rama Chandra Rao
Counsel for the Resspondents - "+ Mr.Y.Rajeswara Rao
CORAM: .,

CTHE HPM'“L MR.ALRANGATATAN ¢ N:M“L. (A\ 3

FTHE ‘QN'DLE NR BS. JAL PATAM SUAT .2 112 Mq R b)
PR ﬁ?: o "j B -
THE TRIB”N%L N%DE‘THE FOLLOWING ORDZIR:

Past for Drdfrs on 9.9.39.

: A raz sp0n51blc officer of tha Department knoulna ths
rule position well shall be prcsnnt on that day.

sd/- X X
" Section folcrr . .

Srr

CERTIFIED TRUE CAOPY

aa. No.1474 DF 799?

catt Numeer L0 NOL 147
DaTE OF JUDGEMENT_..E:?:?? ..... . ‘
CCOY MADE READY ﬂ{ 1.9.99. - .

SECTION OFFICIR/COURT OFFICIR: .
CEN TR AL AUHIJIJTF\TTIL TRIBUNAL
HYDERAZAD BENCH. *

-



IN THT CENTRAL ADMINISTRATIVE TRIBUMAL @ HYZRABAD BINCH
AT HYDZRAZAD.
. DA, Ne.1474 of 1397
éetween: ‘Dated:1.9.99 )
1. G.Gnaneswar Rao 114 m'5°5h°5h iﬁﬂﬁﬁk " e
2, Abdul Jalbel 12, .Arjun Koet F& g B
2 - P # 4y g FH 7 o
3, S.id.Dastagiri 13- R.Treddy . GE O nE 2
5. “Ram Kilavan 15, A‘Adoﬂ , HEA R
6., Nl.Ramadass 16, S.K.Gopal 3&%5%} .49%%¥§
7. 5d,Usman 17, S.N.Nagerajulu 3~ SAD T S A
8. Sd.Umran 18. Ppornavashi Ram LA
9. R.Mshanandi 19.  J.B.P.5ingh .
10. Ahmed Ali 20. R.Mellikarjuna Rao
” ' ' .+ Applicents
. And .
1. The General Manager,
South Central Railuway,
Rail Nilayam, Secunderabad.,
2.. The Diyisional Railuway Managsr,
South Central Ralluay,
Guntakal Oivision, Guntakal,
Ananthapur District.
3. Senior Divisionzl Personnel Officer,
South Central Railway,
Guntakl Division, ! untakal -
Ananthapur DlSt"lct. b
4. Senior Divisional Mbcﬁenlcal CnglnLCr
(Digsel), South Central Railway-
cum=-Chairman of the Selection - .
Committee for selection to thc
Bosts of Passanger Drivers,
Guntakal Division, Guntakal. =
5. SkeKhader Masthan,
Junior Loco Inspector, (Fuel),
C/o Sr.Divl.Mechanical Engineer,
D S.L.0Ffice, Gooty {Re5.),
C.Ralluay, Hnanthepur Districts
6. Syed Hameed, T.N0.970, g
Passenger Driver, Chief Crue C v
Controller Bffice, S.C.Railway, ! ?3°5?“99r DrlULr,ll
~ Guntekal, Anantagurnaistrict. g G}};CLC e R EE et
7. Govinda Suamy, T.N0o,993 Q'7allﬁdy, o
8, A.P.Janardhan, T.ND.941 § Suntakzl, Ananthapur Jist.
. 9. K.Ranganath, T.N0.972 . 0
10. Abdul 5alom, T.ND.585 0
11« P.Yellareddy, 0
2. G.Selvey - i
13, N.Rajs Gopal i
’ ) I'4
LI I ) 2/"‘
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,rule p051t10n well shall hq prcsnnt on that dJY.‘

‘ \
,;5d/-- X

‘,Cectlmn DfPlc .
Srr . - < v
CERTIFIED }”UI'CWDV ﬁ”
\‘.\ - Lo . M . i ..- H
catT siumarr a4, Vo 1474 o?_1997 {;
D ,”{ TZ - " VJ
‘éééy S | )
SECTION. arrIc R/LDUPT oFF1ecR
-

CENTRHL ADFINIJTPHTIJt TRIDUN&L
HYOE JRD BLNCH Lo

- L - % 3
S ' R

- - .
S
[
- i
V — . -
1 n Y
. ..
»
H
[
b -
-
)




IN THE TRISUN Ak g-?ﬂBﬁD BINCH
AT HYDERABAD.
0A. No.1474 of 199?
Batueen. Dgtcd 1 ,9.99
1. Go Gnanesuar Rao At N.K.Ghosh . 5;2?55 4f£;ga
2. Abdul Jalkel 12, Arjun Koet, S o
3., S.Md.Dastagiri 13, A.freddy A A
4; Lakshmappa 14. N.Natarajan g ( %f
6. N.Ramadass 16, S.K.Gopal §°,%, Ny
7. Sd.Usman 17, SeN.Nagarajulu *&ﬁ%féégﬁﬁgﬁgf
8, Sd:Umran : 18. Pogornavashl Ram ‘agm o ?iﬁé
9, R.Mahanandi 19:  J.B.P.Singh i
10, Apmed ALl 20.. Q.Mﬁlllkarjuna Rao
. .o  Applicants
And
1. The General Mananer,

Cuntakl
“Ananthapur . Dl

5.

17
12 .
13,

. Guntakal Division,

~ Senior Divisionzl

C WF”AL ADMINISTRATIVL -
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